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[Shri P. K. Deo] 
cere gratitude to the Prir^.c Minister 
for having corrected his rarlier state
ment—it speaks of his greatness. I 
thank you also for tnis opportunity.

Mr. Speaker: Now :.t least he is a
gallant Maharaja___  (Interruptions).
We take up the other business now

13.05 hrs.

MOTION RE: REPORTS OF COM
MISSIONER FOR LINGUSTIC 

MINORITIES—contd.

Shri Datar: Sir, I wns dealing with 
some complaints made during the dis
cussion on the first repoit of the 
Linguistic Minorities Commissioner 
that Urdu was not treated properly 
cmd I pointed out that os early as 
i4th July, 1948 a circular was :ssuej 
by the Government of India so iar as 
ihe recognition of Urdu a-r, a language 
of sizable minority was concerned and 
.t laid down what was to be done in 
regard to Urdu language ir. the matter 
vf  educational institutions, recruit
ment to services, publication of Gov
ernment material, etc. Hon. Members 
will find from the report that Urdu 
was receiving consid^'abk- attention 
from most of the States where Urdu 
ipeaking people were m a fairly large 
number. From the figures I find that 
Andhra Pradesh. Bihar, Maharashtra 
and U.P. are the four important States 
v.here their number is considprable 
snd I am happy that in i.’ l these states 
+hey are taking special steps to sec 
lhat these people suffer from no handi
caps. Certain complaints were made 
about certain handicaps i»nd now most 
c.f them have been duiy rs-'f-.cved. For 
instance, Urdu teachers are appointed, 
Urdu books and text books are bein^ 
duly published and whenever new 
schools are opened, thcs^ laciiiti^s are 
extended if it is found that the 
children know Urdu or* their mother 
tongue is Urdu. Here too, as in the 
case of the other minorities, it ha;j 
been laid down that proper safeguards 
should be given. So Car as mv hon 
friend’s State, Punjab, is concerned.

the Punjab Government are giving due 
importance to Urdu. I:i UP. a special 
officer was appointed 4o lock after the 
interests of Urdu population and to 
give them whatever was due. During 
the last two or three years, a claim has 
been put forward on behalf of the 
Nepalese living in Darjeeling di:tricr 
It was considered by the West >*engd! 
Government and when tney passe 1 
their Act about the official language of 
West Bengal they put a specie;! pro
vision so that in the three divisions cf 
Darjeeling where there are a large 
number of Nepalese, Nep^ese and 
Bengali, both, will be rccognisei. 
Oftentimes certain claims are put 
forward on behalf of Sindhi popula
tion. They are fairly lar;<e in *.umbers 
in Maharashtra, Gujarat as also in 
Rajasthan. I was happy to find that 
these States provided n e '^ a r y  iaciU- 
ties. There is some difference of op 
inion about the script. Sindhis have 
their own script which is m^re ?r less 
a]lied to Urdu or P ecsim  A sugges
tion was made that if pjssi1. le they 
map accept rthe Devanagari script 
so that while learning their own 
language they may also have the 
facility of knowing Hindi which is one 
of the important languages in India. 
The Sindhi population have not yet 
seen their way to do so. All the same, 
we are trying, by providing them with 
necessary facilities, to persuade them, 
if possible, to take over to the Deva- 
nagri language so that they and other 
people in India can come into greater 
contact.

Dr. M. S. Aney (Nagpur): Deva
nagari script.

Shri Hari Vishnu Kamath: Deva
nagari script.

Shri Datar: Yes; Devanagari script 
and Sindhi script and not Sindhi 
language. Sindhi language has to be 
provided for. As the House is aware, 
once a resolution was brought forward 
either in this House or in the other 
House that Sindhi should be recognis
ed and noted in the ConstitvcTicn itself.
It was pointed out on behalf of the
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Government that they have been ex
tending facilities not only to the 
languages mentioned in the Constitu
tion but also to all other languages and 
scripts as well. Under these circum
stances, there is no reason for specially 
including Sindhi in the list of langu
ages in the Constitution, because, in 
all cases, whether the language is in
cluded or not, it is entitled to all the 
advantages, and such advantages are 
being given to all the languages includ
ing Sindhi. Sindhi has now been re
cognised as a language in which, if 
there are very good books, those books 
can be recognised for a special award.

Of course, I am not prepared to say 
that the present position has improved 
in all respects, but it has improved 
materially in view of the very strenu
ous labours which were put forth by 
the Commissioner for Linguistic Min
orities. The Commissioner is a very 
high dignitary; he was a retired Chief 
Justice of the Allahabad High Court, 
and he put forth his Labours to the ful
lest extent for seeing to it that full 
justice was done. Being once a judi
cal officer, naturally it is his duty to 
see that full justice is done to the 
languages of all the minorities in 
India. Therefore, he has produced 
these two reports which, I am confi
dent, will be found satisfactory by all 
hon. Members of this House.

To the extent that certain recom
mendations of the Commissioner have 
not yet been accepted by the State 
Governments or are under consider
ation of the State Governments, I 
may assure hon. Members that we 
shall be taking up these matters with 
the State Governments and we shall 
see to it that as early as possible they 
take up a favourable attitude also in 
this respect.

Lastly, in addition to the various 
suggestions and proposals that the 
Commissioner for Linguistic Minori
ties has made, I shall be very happy 
to have more suggestions from hon. 
Members, because all of us are in
terested, in view of the need for 
national integration, in seeing that all
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members of the Indian nation, what
ever their language, derive complete 
satisfaction and help the nation in 
achieving national integration without 
any mental reservations.

Shri Bade (Khargone): Time will
have to be extended because the Min
ister himself has taken about an 
hour.

Mr. Speaker: Motion moved:

“That this House takes note of 
the Second and Third Reports of 
the Commissioner for Linguistic 
Minorities, laid on the Table of 
the House on the 8th August, 1960 
and 24th April4 1961, respectively.”

Now, we started* at 12:25. We have 
spent about 50 minutes already on 
this subject. For one report we had 
fixed two hours.

Shri D. C. Sharma (Gurdaspur): We 
shall take both the reports together.

Mr. Speaker: There is another dis
cussion fixed for 3 O’clock. If hon. 
Members agree and the House ap
proves, we might postpone that, and 
continue with this discussion and finish 
it by the end of the day. We might 
finish this today, and then take the 
other motion, after this is over.

Several Hon. Members: Yes, yes.

Mr. Speaker: So, I think that is
agreeable. Now, may I know how 
long the Minister would take for his 
reply?

Shri Datar: I shall not take much 
time because I have explained the 
position. I shall take about half an 
hour.

•Mr. Speaker: I have already got the 
names of about 15 hon. Members who 
wish to speak. There might be others 
also. There are signals from Shri 
D. C. Sharma for inclusion of his 
name. ^

Shri D. C. Sharma: This motion
was put down in my name.
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Mr. Speaker: But this is not the
procedure of saying it. If all hon. 
Members are to signal to me like that 
for inclusion of their names, that 
would not be fair. It is not the pro
cedure and it ought not to be done.

Shri D. C. Sharma: I am sorry, Sir.

Mr. Speaker: The time-limit for
the speeches must also be put. As I 
said, I have received 15 names. There 
will be at least half a dozen or a 
dozen more hon. Members who may 
wish to speak. The cumulative effect 
of all this would be that I would pro
bably have disappointed most hon. 
Members if not everyone! So, nor
mally, 15 minutes could be taken by 
every hon. Member.

Shri Hari Vishnu Kamath: There
is discretion.

Mr. Speaker: Of course, the discre
tion is there, but I would request 
every hon. Member to conclude within 
15 minutes.

Shri Daji (Indore): We have two
reports before us, which have been 
given by the Commissioner for Lin
guistic Minorities. The long-drawn- 
out prefatory remarks of the hon. 
Minister, I am afraid, did not add 
much either to our knowledge or to 
our enlightenment, and they were 
only a paraphrase of that which we 
have already known from the reports.

Mr. Speaker: They may be helpful 
to those who have not read the 
reports.

Shri Daji: We expect that those
who desire to speak would have read 
the reports. That is what I under
stand.

Shri U. M. Trivedi (Mandsaur): On 
a point of information. This report 
was distributed to the Members in the 
last Lok Sabha. We have not received 
this report. ^

Mr. Speaker: If he desired to have 
it, we could have supplied it.

Shri Man Singh P. Patel (Mehsana): 
Even the Library has not got the 
report.

Shri U. M. Trivedi: It has not been 
distributed to us.

Shri Man Sinh P. Patel: I have
got only the second report. I borrowed 
the third report from another hon. 
Member.

Mr. Speaker: Was it distributed^ in 
the last Parliament or in the last 
session?

Shri U. M. Trivedi: Last Parlia
ment; the second Lok Sabha.

Shri A. N. Vidyalankar (Hoshiar- 
pur): It was distributed in the last
Parliament, not to this Parliament.

Shri Man Sinh P. Patel: It was
distributed to the second Lok Sabha.

Mr. Speaker: If hon. Members feel 
that they are not in a position to 
discuss the reports, just now, even 
after listening to a long speech,—

Shri Hari Vishnu Kamath: We will
adjust ourselves.

Shri Surendranath Dwivedy (Ken- 
drapara): If the reports are not there, 
the speech of the hon. Minister was 
more than a report.

Mr. Speaker: Then we can proceed 
further.

Shri Bade: The report ,is not avail
able in the Library.

Mr. Speaker: We would take action. 
In the meanwhile, I think we can 
proceed. After a few hon. Members 
have spoken, other hon. Members will 
get familiar with all the points that 
are contained in the report.

Shri U. M. Trivedi: Some directions 
may be given to the office. If avail
able, they may be supplied.

Mr. Speaker: Had they brought it 
to notice earlier, 1  wculd have arrang
ed. Now, at this moment, when the 
subject has been put on the Ordtr
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Paper, what else can we do? If hon. 
Members had brought it to my notice 
earlier, I would have certainly 
arranged and seen to it that copies 
were supplied. Anyway ? I would just 
now see if some copies of the reports 
are available.

Shri Himatsingka (Godda): The
same difficulty arises in the case of 
the next motion also, regarding the 
L.I.C.

Mr. Speaker: Shri Daji will proceed 
with his speech now.

Shri Daji: It is a matter of regret, 
first of all, that we are called upon 
to discuss the reports which are 
reports under a Constitutional 
guarantee and protection given to the 
minorities after more than two years 
of their submission. If this is the 
importance that we lay on the 
guarantee given by the Constitution 
and if this is the vigilance that we 
ought to exercise to see these guaran
tees are carried out, I submit that 
this is a sad commentary.

Coming to the problems posed by 
the reports, I submit that we have to 
consider the question of linguistic 
minorities in the larger context and 
background of national integration. 
One thing must be clearly appreciated 
and accepted and it is this. The 
linguistic minorities are not to be 
merely grudgingly tolerated but to 
be helped, encouraged and fostered, 
so that they become equal partners 
in the comity of the States which form 
the Indian Union. The report sug
gests that the attitude of the State 
Governments has been one of grudg
ing tolerance and at worst they have 
been positively unhelpful to the lin
guistic minorities. I am afraid I can
not share the feeling of satisfaction 
expressed by the Minister. The first 
report mentioned the same difficulty, 
the second report repeats it and the 
third report reiterates the same diffi
culties. Yet, if we call this progress, 
certainly we are in the woods.

For example, let us take the ques
tion of primary education. The first
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report pointed out certain difficulties. 
It was suggested that a register will 
be maintained by every school in 
which the names of the minorities 
shall be recorded. What is the pro
gress, which is called satisfactory by 
the Minister? The third report says:

“ It is hoped that with the main
tenance of register in the States, 
the people belonging to linguistic 
minorities will find it easier to 
obtain admission in schools impart
ing instruction in their mother 
tongue. Replies from Gujarat and 
Punjab are awaited”— after two 
years— “and the Governments of 
Assam, Uttar Pradesh and Orissa 
do not consider the maintenance 
of the register necessary.”

So, even in regard to this simple pre
caution of maintaining a register to 
enter the names of those students, 
this recommendation has not been 
replied to by two States and three 
other States pontifically declined to 
accept it. This progress is called 
satisfactory. The maintenance of a 
register is most essential, but even 
this recommendation is not accepted 
by five out of 14 States. I submit this 
is really a sorry state of affairs.

Regarding the question of text
books, some suggestion was mooted in 

^the first report and repeated in the 
second and third reports. Text-books 
are not ready. Even if students are 
enrolled, if text-books are not ready, 
what are the students supposed to do 
in-the schools? Even in the three 
States where satisfactory progress has 
been reported regarding enrolment, 
the progress is merely this that theo
retically the students are admitted, 
but the text-books are not ready. 
What they are supposed to do, only 
the Minister can enlighten us; I fail 
to understand it.

The suggestion in the first report is 
that the text-books can be borrowed 
from neighbouring States.

Dr. M. S. Aney (Nagpur): T he
students will learn without text-books-
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[Dr. M. S. Aney]
■ito read just as we debate the resolu
t io n  without reports.

Shri Daji: This is a helpful sugges- 
-tion. If we can have a debate with
out the reports, why cannot school 
children learn their lessons without 
1text-books?

Mr. Speaker: But immediately I am 
providing them with the reports.

Shri Daji: But the Ministry is not 
providing the text-books for the 

.children. ,

Mr. Speaker: Therefore, there is a 
.distinction, all right.

Shri Daji: Yes, Sir. Surely, this
^difficulty about teachers is going to 
be there always. The Commission, 
after going through all the records, 
)ias come out with a very helpful and 
beautiful suggestion. In Hindi, it is

• called:

If you cannot get teachers from the 
local areas, bring them from the 
neighbouring States and further, give 
them the same salaries as you give to 
your teachers, and then the problem 
will be solved. What a beautiful^ 
suggestion! The problem will not be 
solved. For example, how can you 
bring a Tamil teacher from Madras 
to teach in Delhi on the same terms? 
Unless you give him some better 
rights, some better facilities and 
housing at least, wh» re shall he stay 
in Delhi?

Mr. Speaker: What I understand
from that portion of the report was, 
the Commissioner had this in mind 
that in the border areas where that 
population is a minority, but it is a 
majority in the other State, then 
teachers can be had from that State 
for the area where the population is 
in a minority.

Shri P. K. Deo: There are Urdu
minorities in Andhra Pradesh. From 
where will they get teachers?

Mr. Speaker: This cannot be appli
cable there.

Shri Daji: If schools have to be
provided, teachers and text-books 
have to be provided as a logical conse
quence of that. These difficulties are 
not new. It is not something which 
could not have been foreseen. As 
soon as you guarantee the right of 
primary education, these difficulties 
automatically flow and you should be 
able to provide for them. Failure to 
provide for them ultimately means 
that the right of the linguistic mino
rities to have education in their 
mother-tongue is accepted in princi
ple on paper, but not in practice.

Then, take the much-applauded 
three-language formula. Let us take 
a State like U.P. where the ’formula 
was declared as accepted and was to 
be started from this year. But when 
tiie session began, suddenly the edu
cationists discovered that it cannot be 
implemented because there are 6,000 
junior schools and for teaching 13 
languages in each school, we shall 
require 6,000 multiplied by 13 number 
of language teachers and in the 
absence of these language teachers, 
nothing could be done and so, the 
whole formula has been shelved 
Now a new formula is sought to be 
introduced. Instead of 13 languages, 
just one of the South Indian languages 
may be taught. But even that would 
require 4,000 language teachers in 
U.P. alone. This difficulty should 
have been foreseen. It is pleaded as 
a formula for national integration, but 
when it comes to actual practice, it 
cannot be implemented. Can we not 
display some more imagination and 
better planning? Was it such a diffi
culty that it could not be visualised 
by any educationists? As soon as the 
formula is evolved, it is clear that 
you will require so many language 
teachers and if the teachers are not

Reports of 3474
Commissioner for

Linguistic Minorities

AUGUST 22, 1962



3475  Motion re: SRAVANA 31, 1884 (SAKA) Reports of 3476
Commissioner foi

Linguistic Minorities
ready, the formula cannot be worked. 
Therefore, the intention of the Gov
ernment is there, but in actual prac
tice, the minorities in every State are 
being discriminated upon.

In my constituency—Indore—for a 
simple and well-known language as 
Urduf again and again I have sub
mitted signed petitions. Each time 
Government says, “Yes; we shall 
-appoint teachers” , but the teacher is 
never found. The teachers are never 
allotted for financial reasons or 
administrative reasons, whatever it 
may be and the result is, it is accepted 
in principle, but never put into 
practice.

Another important question is this. 
Certain universities are now begin
ning to have regional languages as 
media of instruction. Have we got 
any policy regarding that? We are 
still groping in the dark. What will 
happen to the rights of the minorities? 
Certain institutions of higher, learn
ing have stipulated a regional langu
age test for admission. The report 
says it should not be there, but it is 
them

Coming to the question of tribal 
languages, it is not a question of tribal 
language, but script for tribal langu
age. The report says that different 
Governments are trying to introduce 
different scripts for the same tribal 
minorit3r. I was surprised to learn 
that one particular State Government 
was trying to introduce the Roman 
script for tribal people. Another tried 
to introduce Devanagari script and a 
third State tried to introduce its own 
regional script. So, the same linguis
tic minority in border States are 
being taught in three different scripts. 
The result will be, there will not 
•only be no national integration, but 
there will not be even integration of 
the tribal people. They will be dis
integrated into three different groups 
following separate scripts. The 
second report has pointed it out and 
the third report has reiterated it. But 
.in the period between these reports,

what steps have the Central Govern
ment taken to call together the eastern 
zone States and ask them to evolve 
a common script for the tribal people 
in their areas, so that at least there 
would be some progress and their up- 
liftment would not be retarded?

Another matter connected with the 
linguistic minorities is the question of 
administration. We have been given 
a whole list of places where the mino
rity population is sometimes going as 
far as 80 per cent, as in the case of 
Pandurna on the border of Maha
rashtra and Madhya Pradesh.

Sir, I say this with the full know
ledge and confidence that the safe
guard that the administrative mea
sures shall be published in the lan
guages of the minorities is not being 
observed anywhere. Even for such a 
vital thing as the electoral roll for the 
district of Bhopal where the linguis
tic minority is more than 60 per cent, 
we had to seek the intervention of 
the Home Ministry and the Prime 
Minister and without their interven
tion they were not prepared to give 
the electoral rols in Urdu.

13.31 hrs.

[ M r . D e p u t y - S p e a k e r  in the Chair]

Dr. 3YI. S. Aney: That ŵ as to delay 
matters.

Shri Daji: Then, by a queer sop
histry, two unimaginable things have 
happened. In one case the conten
tion of the State Government was that 
the Home Ministry’s circular enjoin
ed upon them to give only the govern
ment orders in the minority lan
guages and, therefore, the orders of 
the cantonment boards, municipal 
councils and municipal corporations 
were not to be given in the language 
of the minorities because the words 
used were “government orders” and 
they were not government depart
ments. Secondly, some other States 
went to the queer extent of saying 
that only such orders are to be given 
in the language of the minorities 
which have a local import and, there-
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fore, orders of a provincial import or 
all-India import are not to be trans
lated into the language of the mino
rities Their contention was that only 
such orders as affect the minorities in 
a partcular area are to be given in 
the language of those minorities. I 
submit, Sir, that both these interpre
tations are absolutely a negation of 
the right of the linguistic minorities 
to get at least important government 
orders, notificatons, gazette, rules etc., 
in their own language.

Sir, what to say o f  the language of 
the minorities, the Income-tax De
partment which penalises a man for 
not filing his returns in time has not 
been able to give the rules of income- 
tax in Hindi which is the national 
language.

An Hon. Member: Not even forms.

Shri Daji: Even forms and notices 
are still sent in English, leave aside 
the language of the minorities. If 
this is the state of affairs, we can very 
well imagine how the linguistic 
minorities are fairing under this dis
pensation.

Dr. M. S. Aney: Where will you 
stop as regards this point? Will you be 
satisfied if they can give such things 
in the regional language or do you 
want them to be translated into the 
language of the minorities?

Shri Daji: I would like that.

Then, I would like to raise two 
wider questions connected with this. 
It is said in the report that the re- 
commandations have not been imple
mented. My first suggestion is this. It 
is true that since the time of the In
tegration Council this matter has 
been raised at the level of the meet
ing of the Chief Ministers. But it is 
also true that every State seems to 
be taking it up very tardily, very 
lukewarmly and more as a matters of 
fashion and proclamation than as a 
matter of faith. Therefore, what I 
suggest is that the Home Ministry,

which is burdened with all sort of 
work,— it is almost a refugee Ministry 
because any portfolio or department 
which cannot be placed on the shoul
ders of any other Ministry is put 
under the Home Ministry—with its 
multifarious activities, is not able to 
look after this particular branch as 
energetically as it ought to. Though it 
has the advantage of commanding 
better authority, in practice it does not 
seem to be able to follow up each 
particular State and see that things 
are done according to the directions 
given by it. For example, Madhya 
Pradesh, which has an Oriya minority 
of 21 per cent in one taluka, refused 
to give the administrative papers in 
that language because it said that'the 
percentage was not sufficient. You 
have laid down 15 per cent. There 
they have 21 per cent and still that 
Government has refused saying that 
21 per cent is not sufficient. Who is 
to call such arrant, truant governments 
to order? Therefore, at least a special 
minority manned by a competent 
Minister should be created so that his 
sole work should be to follow up 
these things and see that the State 
Governments are, actually speaking, 
carrying out the directions sent out 
by the Home Ministry from time to 
tim e... . .

Shri Radhelal Vyas (U jjain): I
would like to have one clarification 
from the hon. Member. I want to know 
whether the 21 per cent, referred to 
by him in the State of Madhya Pra
desh know Hindi or not. If they 
know Hindi, I would like to know 
whether the papers were supplied in 
Hindi or not.

Shri Daji: I did not say 21 per cent 
in the whole of Madhya Pradesh. 
The provision applies even if it is in 
a particular taluka. They do not know 
Hindi because they are tribals. I am 
talking about Bastar. They do not 
know Hindi, that is the whole pro
blem. Even if they know Hindi, if 
the provision is that they should be 
given the papers in their language, I 
think that should be done. The wholfr
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attitude is, as I said in the beginning, an 
attitde of gruding tolerance of mino
rities. The attitude should not be 
one grudging tolerance, but it should 
be a friendly attitude, an attitude to 
help the minorities so that they may 
be able to do things in their own 
language, they may be able to follow 
their own culture and they may be 
able to develop it further. That is 
the attitude that is required and not 
one of grudging tolerance.

There are two more important 
points. The first one is of the little 
general import, but it will have cer
tainly its impact on the question of 
linguistic minorities. After 15 or 17 
years of independence we have still 
not got a clear cut language policy. 
We are still groping, we are fumbling 
we are wavering, we are faltering. . . .

Shri D. C. Sharma: Vacillating.
Shri Daji: Yes, vacillating. And, as 

yet we have not evolved a clear-cut 
language policy. Someone says it 
should be English, some other 
counter and say that it should be 
Hindi. A third group says that it 
should be the regional language. 
Then the Government comes out with 
the usual compromise with all the 
three together. Having all the three 
together is going to put us all in a 
soup. And, this absence of a language 
policy is also causing great trouble to 
the ifnguistic minorities and to the 
whole question of national integration. 
You must have a clear-cut com
mon, democratic langage policy. We 
must all sit together and evolve one. 
After 15 years of independence, we 
have not been able to evolve a langu
age policy. Only when the language 
policy is decided can the question of 
national language and the minority 
language be fitted wifhin that for
mula. Without that, it is very difficult 
to discuss in isolation the queston of 
minority language. Whether the 
national language should be the 
medium of instruction in the higher 
institutions can be settled only then.

Then the fact remains, and I think 
the fact be better faced than avoided,
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that overtly or covertly the linguistic 
minorities are being discriminated 
against. This is a fact which, as I 
said, may better be faced than avoid
ed. Unless you face it you will never 
solve it. I am saying this not from 
the point of view of any parochialism 
or separatism or communalism. I am 
saying this very boldly.

There is one thing more. The ques
tion of linguistic minorities have got 
to be solved in a brotherly way by the 
Hindi-speaking people. I am making 
bold to say this because I belong to 
a region which has declared Hindi as 
the State language. I know Hindi. I 
am a protagonist of Hindi. Therefore, 
I say with great confidence that the 
only way in which we can make Hindi 
respected and accepted is to accept 
and respect every language . Those 
Hindi protagonists who out of wrong 
fanaticism and misplaced zeal want to 
foist Hindi on others and who want to 
see that Hindi replaces English, are 
committing a grave error. Thereby 
they are prejudicing not only the 
claims of other languages but they 
are hitting on the right of their own 
language. In this way, Sir, Hindi 
shall never be foisted on the people of 
this country.

At the time of the nafonal move
ment the whole concept was very 
clear. We had accepted the right' of 
every regional language, the language 
of every minority to flourish. Then 
we had. further, the concept of Hindi 
as a language of inter-communication 
as the Rashtra Bhasha. Everybody 
had willingly accepted Hindi as the 
Rashtra Bhasha. Now, after indepen
dence, what is sought to be done is to 
replace English by Hindi just as a 
foreign imperialist language was foist
ed on us—English. Though we be
long to States which are big in size 
and in population, we are not conque
rors. Therefore, we have no right 
to foist our own language on others 
willingly or unwillingly. We are big 
brothers. It behoves on big brothers 
to be more charitable and helpful to 
their younger brothers rather than
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insist upon them to accept something 
willingly or unwilingly.

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.

Shri Daji: Sir, much of my time was 
taken by others.

Mr. Deputy-Speaker: He has taken 
20 minutes.

Shri Daji: Sir, I have many other 
points. I will take only two more 
minutes.

Therefore, I say that the whole 
question has to be looked at from 
this background. It is only when 
every minority language is really and 
willingly given the right kind of help 
that a fillip can be created among the 
people of various languages of our 
country and they can be made to rea
lise that they are all equal partners in 
the great programme of nation- 
building. Unless they are given that 
feeling, we cannot march for
ward together. We cannot march 
forward by simply brandishing the 
big stick. Therefore, what I submit 
is parochialism of a linguistic minori- 
try is bad and dangerous. Similar or 
worse is the linguism or chauvinism 
of the big brother mentality. Both 
will not lead to national integration, 
as both are wrong. Which is more 
wrongt let us not debate now. Any
how, both are wrong and both pre
judice should be sheived. It is only 
then that a united co-operative atti
tude could be evolved, and unless that 
is evolved, India as a whole shall not 
become integrated as we want to in
tegrate it.

Shri Surendranath Dwivedy: It is
not my purpose during this debate to 
go into the greater details about the 
various facts mentioned in these Re
ports because the Minister, while 
moving the motion, has already al
most repeated whatever is stated in 
these Reports. We have now three 
reports before the House, one after 
the other, and if they reveal anything

they reveal a very sad state of affairs. 
They point out how helpless is the 
position of the Commissioner for 
Linguistic Minorities, who has been 
appointed under the Constitution, as 
he has mentioned in his report, 
to safeguard the interests of 
the linguistic minorities on on cer
tain aspects like educational safe
guards, safeguards relating to use of 
minority languages for official pur
poses, safeguards relating to recruit
ment to State Services and equal op
portunity for trade and commerce etc. 
If these three reports are seen, as 
poined out by the previous speaker, 
even a simple suggestion made by 
him has not been fully accepted by 
any of these States. I would have 
been happy if by the persuasion of 
the Commissioner, or by his frequent 
visits and reasoning with the State 
Governments, the State Governments 
co-operated with the Commissioner in 
seeing to it that some of the very 
elementary difficulties of the linguis
tic minorities in different States have 
been removed. But nothing has been 
done. The Minister has read some 
portions of his conclusive remarks. I 
will read the rest of the portion of 
the same paragraph from the Third 
Report which the Minister convenient
ly omitted. The Commissioner says 
at page 76:

•

“A sense of dissatisfaction, how
ever, still persists among lingu
istic minority groups. In many 
cases, the representatives of lin
guistic minorities do not seem to 
be sufficiently aware of the faci
lities already made available to 
them by different States. Some 
dissatisfaction also arises from 
the slowness of the official official 
machinery and”

mark the works

“ the unsympathetic attitude of 
subordinate officers and an in
correct appreciation of the State 
Governments’ policies and the ex- 
cutive orders issued by them.”
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Then he says:

“ If the State authorities at the 
highest level take a more active 
interest in the welfare of the 
linguistic minorities and impress 
upon the subordinate officials the 
need for treating their represen
tations with sympathy and a sense 
of urgency much of the dissatis
faction may gradually disappear. 
At the district level it may be 
desirable to put the district offi
cer himself in overall charge of 
the matters relating to linguistic 
minorities.”

This shows that even at the State or 
district level, where these things 
ought to be looked into very thorough
ly, the officers are completely apathe
tic and even after the Commissioner 
has pointed out these things time and 
again, no steps seem to have been 
taken by the State Governments 
which, as has been stated correctly 
by the previous speaker, very grudg
ingly look after this problem.

Therefore, a question arises in my 
mind whether we should be wasting 
our money by having a Commissioner 
for Linguistic Minorities with all the 
paraphernalia of an office, merely be
cause the Constitution provides for 
the appointment of such a Commis
sioner. This Commissioner is almost 
on par with the Commissioner for 
Scheduled Castes and Scheduled Tri
bes. He is also producing reports 
after reports and we find almost the 
same sorry state of affairs. He makes 
visits to the States, he reports to the 
State Governments, he reports to the 
President which again goes to the 
Ministry but nothing is done on his 
reports. In that case at least, apart 
from his reports, some developmental 
activities are carried out in the coun
try which incidentally make the Sche
duled Castes and Scheduled Tribes 
come on par with other sections of 
the society. So, in that case his ap
pointment has some effect. But,* in 
this case, the Commissioner for Lin
guistic Minorities has no right or

power to suggest anything new or to- 
carry out anything new. So far as 
the rights and obligations of the Com
missioner are concerned, they have 
been very thoroughly discussed and 
debated in different spheres. When 
this article was embodied in the Con
stitution there was no question of 
the linguistic division of the country. 
Now, after the re-organisation of 
States on linguistic basis, we have 
the Zonal Councils, National Deve
lopment Council and the National In
tegration Council. The Commission
er for Linguistic Minorities is not 
seized with the problem of finding., 
out remedies for the difficulties. He 
has only to see and report whether 
the decisions which have already been 
taken are being carried out or not. 
It is almost an executive function 
and, I am afraid, as he is placed today, 
he would not be in a position to do1 
anything to improve matters.

Now when tho Commissioner wants 
to visit an area where the linguistic 
minorities live in a good percentage, 
even the programme of his visit is 
not sent to the people in those locali
ties. So, people do not know that 
an officer is coming to receive their 
complaints. I find from this Report 
that the Government of Bihar has 
objected to the Linguistic minorities 
sending their complaints to a body 
other than the State Government. The 
State Government feels that if there 
are any complaints or grievances for 
the linguistic minorities, they should, 
in the first place, bring them to the 
notice of the State officials concerned. 
That is the attitude adopted by some 
of the States. I think it is time that 
we vest the Commissioner with ade
quate executive powers so that wher
ever he thinks some mistakes are 
committed, or orders not properly 
executed, he can intervene and set 
matters right. But I do not think: 
you would probably agree to do any
thing which is against the wishes of 
the State Governments. In that case, 
it is better to abolish this post altoge
ther and have some machinery in the 
Home Ministry through which it can 
appoint some officers to go into the
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States and find out the difficulties 
faced by the linguistic minority so 
that they can be tackled at a higher 
level when they meet in these confer
ences. After all, I fail to understand 
what these Zonal Councils are 
for. The Zonal Councils, where the 
Chief Ministers of the respective 
States meet, are meant to iron out 
the differences between different 
States. If in the Zonal Councils these 
matters are not raised, or if they are 
not able to solve them, I do not think 
the Commissioner for Linguistic Mi
norities is going to do anything bet
ter in this matter.

After the re-organisation of States 
on a linguistic basis, the most import
ant question before the country, apart 
from the Chinese aggression, is na
tional integration. We want to create 
a feeling of unity all over the country. 
So, we have to find out where our 
trouble spots are. Why is it that even 
today, after all these attempts, the 
linguistic minorities in different States 
complain of not having a fair deal?

It is because the Sti*e Governments 
very much depend on the votes of 
the people of their States that they 
are apathetic to taking any concrete 
steps however much they may say, 
“ We are all one; we want to imple
ment these things; there is no distinc
tion etc.” It appears to me, as it is 
revealed in this Report, that the real 
trouble arises mostly in the border 
areas. There may be linguistic mino
rities here and there. That does not 
matter. That has to be tackled ac
cording to the decisions that have 
been taken. But the real trouble spots 
which may assume a great importance 
from the point of view of our nation
al integration are the places where 
there are border disputes. This has 
been very clearly stated in this Re
port and the Commissioner has point
ed out where these difficulties are. 
He says:

‘There are also a fair number 
o f taluks, tehsils, etc. in which

individual linguistic minorities 
form 30 per cent or even more of 
the total population. These areas 
are mostly in the border dis
tricts....................

So, the main question before us today 
is to solve this border problem. If we 
solve this problem, much of the prob
lem of these border areas where a 
sizeable percentage of linguistic mi
norities live would also be solved. 
Take Belgaum, for instance. You 
must be knowing about it much bet
ter than I do. A friend from the 
Congress was coming and telling me 
that in successive elections the mino
rities have won in all places, yet 
there is much dissatisfaction and that 
areas has remained a disputed spot. 
So also in Seraikela-Kharswan in 
Bihar. For that area also you will 
find in this Report of the Linguistic 
Minorities Commissioner a long ex
planation given as to how many 
schools were there, what the percent
age of the people in the area to the 
population is, how many teachers 
were not appointed etc. Even it is 
said here that although the population 
of students reading Oriya, that is, the
number of students has increased, the
number of schools remains as it was
even three or four years ago.

Shri P. K. Deo (Kalahandi): It is
much less.

Shri Surendranath Dwivedy: The
Government of Bihar has given a de
tailed report about the schools and 
very cunningly they say, for which 
probably there is no answer, that 
there was an Oriya teacher function
ing in a certain school but because 
there was no demand for that teacher 
to continue they thought it better to 
replace him by a Hindi teacher. That 
is the explanation that is offered.

So, we must apply our mind 
seriously to this problem. Let the 
border areas be a criterion and let us 
find out a solution how these disputed 
border areas should be divided and 
tagged on to the States nearby. I 
still recognise the Pataskar formula
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evolved in the case of the Andhra- 
Madras dispute and which was accep
ted by the two States, namely, take 
the Taluk or the village as a unit. 
Take a census if you like and on the 
basis of the census report that you 
have, try to amalgamate these areas 
with their rightful places so that much 
of the problem would be solved.

As I said, I would not go into great
er details about other things. The 
last point that I would like to mention 
is that I find one thing in this Report 
which, according to me, is a very sin
ister suggestion made by the Linguis
tic Minorities Commissioner. I did not 
appreciate this. I feel that if any
body in this House is to welcome this 
or is to congratulate the Linguistic 
Minorities Commissioner on this, he 
must be our hon. friend, Shri Jaipal 
Singh, who is not present at the 
moment. You will find in paragraph 
302 of the Reoort that the Linguistic 
Minorities Commissioner had the fer
tile brain to make the suggestion, 
namely,: —

“Certain tribes, who are spread 
over more than one State, are 
being imparted instructions in 
their mother tongue in different 
<?criDts. Adoption of one parti
cular script by all the State Gov
ernments concerned should prove 
helpful. The Ministerial Commit
tee of the Eastern Zonal Council 
ran help in laying down a uni
form policy.”

Shri P. K. Deo: They never meet:

Shri Surendranath Dwivedy: Whe
ther they meet or not T do not know. 
The whole thing is this. What are the 
dialects? We want that the Tribal 
people should be given all opportunity 
to get their education in their mother 
tongue. That should be provided and 
if it has not been provided, it should 
be our special duty to see that in 
these areas the Tribal people get all 
facilities so far as their mother tongue 
is concerned. But if anybody has any 
knowledge of the Tribal dialects, he 
will find that even the language or the 
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dialect that the Tribals speak is not 
tne same in all the neighbouring 
areas wherever they are. They are 
largely dependent on the main lan
guage spoken in that State. There
fore it is wrong to suggest that, we 
must evolve one script. We nave 
jsfiven Nagaland now and this will give 
further opportunity and scope to a 
movement which is already there for 
the formation of a Jharkhand State. I 
think this suggestion of the Linguistic 
Minorities Commissioner will not be 
accepted by any reasonable authority.

That is all that I had to say. I only 
reauest again that this matter is of the 
greatest importance from the point otf 
view of national unity in our country 
and therefore let us apply our mind 
very seriously and, through the vari
ous organisations official or non-official 
that we have, try to go into the root 
of the problem rather than produce 
reoorts like this which give us 
nothing except sayir>g, “Nothing is 
done, we are helpless; State Govern
ments do not listen; let them be more 
reasonable." That helps nobody; 
rather, it will create a feeling o f 
bitterness and frustration among the 
linguistic minorities than help them 
in integrating themselves with the en- 
xirp population of the country.

Shrimati Jyotsna Chanda (Cachar): 
Mr. Deputy-Speaker, Sir, I take the 
opportunity of participating in this 
discussion because I come from the 
State of Assam which is full of lin
guistic minorities, whose languages 
are not at all similar. Our Constitu
tion has provided safeguards and 
rights for the linguistic minorities to 
develop their culture, to foster their 
languages and to have their own edu
cational institutions. But what we 
find in reality, at least in my State, is 
this. I may give you some instances.

It has been stated by the hon. Min
ister that States Education Ministers* 
onference in August 1949 made some 
proposals and those were approved by 
the Central Advisory Board of Educa
tion and the Government o f India. IX
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I may be allowed, I may read that out. 
It reads:

“The medium of instruction 
should be in mother tongue where 
the mother tongue is different 
from the regional or State lan
guage. Arrangements must be 
made for instruction in the mother 
tongue by appointing at least one 
teacher provided there are not 
less than 40 pupils speaking the 
language in the whole school or 
ten such pupils in a class.

In the secondary stage whose 
mother tongue is a language other 
than the regional or State lan
guage is sufficient to justify a 
separate school. Such schools, if 
organised and established by pri
vate societies or agencies, will be 
entitled to recognition and grants- 
in-aid from Government in pres
cribed forms.”

14 hrs.

In Assam under the Assam Lan
guage Act it has also been provided 
in one of the sections that Bengali is 
to be used for administrative and 
other official purposes upto and in
cluding the district level in tAe Dis
trict of Cachar to which I belong. 
Also, in another section it is provid
ed :—

“As regards Hill Districts lan
guages which were in use imme
diately before the commencement 
of this Act shall continue to be 
used for administration and other 
official purposes upto and includ
ing the level of the Autonomous 
Region or Autonomous Districts, 

the case may be, until the Re
gional Council or the District 
Council decide by two-thirds ma
jority for adoption of any other 
language for administrative or 
official purposes within the Region 
or District.”

But. what has happened in Assam, this 
House knows better and I do not want 
to go into the details. In 1960, there

was a holocaust due to this language
question. I may state that Assam is a 
multi-lingual State. The States Re
organisation Commission also has 
stated that. But, what has happened? 
After the Assam Lauguage Act was 
passed— I think the holocaust and dis
turbance took place before the Lan
guage Act was passed— in 1961, when 
peaceful satyagrahis in the Cachar 
district took up the movement that 
Bengali should also be taken as one of 
the official languages, you know, it re
sulted in the death of 11 people. A 
judicial commission was set up and a 
report has also been submitted to the 
Government two months hence. But. 
up till now, it has not been published. 
In Cachar we have more than 70 per 
cent of Bengali population. I can 
give you one or two instances. In the 
last Basic training school examinations, 
papers were set not in Bengali, but in 
Assamese. But. according to the 
clause which I have just now read out 
from the Assam Language Act, for 
administration and other purposes, 
there should be Bengali in every res
pect. Even the papers which come to 
the court are all in Assamese. It has 
been stated by our Minister that cir
culars have alreadv been issued to im
plement the Memorandum of 1956 by 
the Home Ministry. But, what do we 
find in Assam? No implementation of 
these policies or circulars to this effect. 
Also, we find that in the Zonal Coun
cil. the Chief Minister agreed to im
plement al] these policies which have 
been dictated by our Home Ministry. 
It has been stated by one of the Mem
bers of the opposition that not only in 
Assam, but in other States also, they 
do not keep any register of how many 
schools are there for linguistic minori
ties. If this is so. how can we expect 
that the rights will be guaranteed by 
the States to all the minorities? I 
would request the Government that, 
they should be more vigilant so that, 
all the proposals and memorandum 
which has been issued in 1956 are 
given effect to. Unless our Govern
ment rises to the occasion, it is not 
possible to get the due share of the 
minorities from the State Govern-
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ments. We find that special mention 
was made of this State Government. 

I But, we do not find any sympathy or 
anything from them. So, I would re
quest again that the Home Ministry 
should be more alert. If th ey  had 
been more alert, I say with confidence 
that the holocaust which was there in

► 1960 would not have happened. Again, 
I urge on the Government that .they 
should be more vigilant and see that 
all the recommendations given by our

* Commissioner for Linguistic minorities 
are implemented.

Shri Deshpande (Nasik): Mr. De-
puty-Speaker, I rise to express my 
views on the subject before the House. 
It would have been far better if the 
hon. Minister had taken care to see 
that the reports which are discussed 
in the House were circulated before 
the discussion.. It is very difficult that 
one has to speak on the subject when 
the reports were not in his possession.

The subject that is being discussed 
is very important. Its importance 
cannot be exaggerated. Unity of India 
ts very vital for the protection of our 
freedom. Unity of India depends on 
the justice that will be done to the 
minorities in the various States. That 
cannot be forgotten. For the present, 
it must be remembered that though 
some efforts are being made to give 
legitimate protection to the interests 
of minorities, the position is far from 
being satisfactory. A large number of 
Marathi-speaking people are there in 

.Madhya Pradesh as well as in Mysore. 
So far as the question of Mysore and 
Maharashtra is concerned, efforts are 
being made to solve the border ques
tion and I hope it will be solved very 
soon. I do not want to utter one word 
which will come in the way and which 
will spoil the atmosphere.

Taking into consideration, firgt, the 
legitimate claims of the minorities for 
primary education facilities, I have to 
say that in Mysore and Madhya Pra
desh, there are large numbers of 
Marathi-speaking people. Not a single 
new school has been opened in these 
States during all these years when the

Linguistic Minorities 
population has increased. My informa
tion is that some schools have been 
closed. This is not very fair. We find 
in the report that the number of pupils 
in the schools had increased. But, you 
will find, in Mysore, the schools have 
increased not because the Govern
ment has done anything in the matter, 
but because non-official voluntary pri
mary schools have been started by 
people with some sense of public duty. 
The Government has not encouraged 
this activity which they were bound 
to do under the Constitution. If my 
information would be proved incor
rect, I would be too glad to know it. 
But, I say that this increase in the 
number of schools and this increase in 
the number of teachers is due to the 
voluntary effort of the Marathi
speaking people in the Mysore State. 
There are certain schools, no doubt, 
that are being run by the Govern
ment. But. I am told that the pro
portion of teachers to pupils differs 
very much in the Kamataki schools 
and in the Marat.hi schools. Suppose, 
for instance, there is one teacher for 
every 30 students in a Kamataki- 
speaking school, there is one teacher 
for every 60 students in a Marathi- 
sDeaking school. I would request the 
HomP Minister to go into this problem 
and find out the truth. Somebody has 
been saying here, what do you find in 
Bombay. I do not want to defend it 
if it is so in Maharashtra or Bombay. 
While I am speaking here, I am 
speaking not as a Maharashtrian; but 
I am speaking as an Indian. Don’t 
forget it. If my State is erring in the 
matter. I would like to say that my 
State ought to improve. What I would 
say is that that primary education 
facility is a facility which has been 
guaranteed under the Constitution. If 
something is not being done, it ought 
to be done. The Belgaum people 
agitated for this and I am told that 
they made a certain representation to 
the Commissioner for Linguistic mino
rities. After a long time, he obliged 
them by acknowledging it. I am told 
that he was requested to visit Bel- 
gaum and that area. He promised to 
do so, but he never found any time to 
do so. Why is it that they are treated
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so unsympathetically by an officer who 
is meant for the same purpose? Sup
posing they had no grievance, it would 
nave been better for the Commisioner 
for Linguistic Minorities to go there 
and convince them, and ascertain on 
the spot whether what they say is true 
or exaggerated. I am very sorry to say 
that such a responsible officer as that 
had not the sympathy for these peo
ple, in spite of repeated requests, to 
go and visit the locality.

There are other matters also. For 
instance, the village panchayats are 
theie, whifh are locally manned by 
people who do not know the regional 
language. Predominantly, about 70 or 
75 or 80 per cent are people who know 
the Marathi language only. A secre
tary is imposed on them who does not 
know the Marathi language. He knows 
only the Kannada language, and he 
tries to keep the proceedings in Kan
nada, which the local people do not 
understand. Is it the way how a gram 
panchayat should be run? Is it the 
fault of the people that they do not 
know the local language? Is it the 
fault of the people that they are 
Marathi-speaking? Is it the way ihat 
v p  should treat our own people? If 
that is the condition which is persist
ed in. it will not lead to sympathy and 
understanding between people, and it 
will not help to bring about the real 
integration of the country. When I say 
this. I do not want to say that this is 
being done everywhere; this might 
have been done by certain local peo
ple, and the people at the top who are 
very responsible people might not be 
knowing it thoroughly well. But the 
time has come when all these things 
must be taken into consideration.

There is also the question of re
cruitment. It has been stated that so 
far as the recruitment is concerned, 
these people should not be discrimina
ted against But what are the facts? 
I would request my hon. friend Shri 
Dtatar to find out whether it is a fact 
that during all these seven or eight 
years, not a single Marathi-speaking 
gentleman has been recruited in the

Mysore State for a gazetted post? And 
if that is a fact, is it not a legitimate 
grievance that they have? W ill ' he 
consider this position somewhat sym
pathetically? I shall be obliged to 
him. if he will, and I hope he will.

Shri R. G. Dubey (Bijapur North):
I think that this is incorrect. Mara
thi-speaking people have been recruit
ed. .

Shri Shivaji Rao S. Deshmukh (Par 
bhani): Have they been recruited to 
gazetted posts?

Shri R. G. Dubey: Yes, they have 
been recruited to gazetted posts.

Shri Deshpande: I am speaking of
gazetted posts. I have got this infor
mation from very reliable quarters, 
and very responsible people have 
given me this information. I do not 
want to take the time of the House in 
stating things which cannot be corro
borated by facts. However, if my in
formation is incorrect, I shall be glad 
to know it.

Then, in certain offices, for some 
public purposes, if we go there, we 
are required to fill in certain forms. 
And those forms are supplied in a 
language which we do not know. That 
is not a very satisfactory position.. 
People have repeatedly requested that 
it should not be done. People who are 
residing in a particular area in a large 
number and contiguously, and speak-* 
ing a particular language, say that the 
form should be supplied in that parti
cular language. That is the conces
sion guaranteed to them under the 
Constitution. I cannot understand 
why objection should be taken to such 
a simple request as that.

Again, in local bodies, you want the 
local people to participate the pro
ceedings. If you say that the proceed
ings must be kept of the local bodies 
in a language which the majority of 
the members do not know, that will 
not be fair. Any Indian will admit 
that it will not be fair; whether it is
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done in Mysore or in Maharashtra /or  
in Gujarat does not matter, but I 
would say that it is unfair for any
body to do so. And these are very 
small things. I cannot understand 
why responsible people should insist 
on these things. Many bickerings will 
be avoided, and much bitterness will 
be avoided if these things are attend
ed to properly. The country is facing 
a very serious situation, when we 
must not take to such a petty-minded

► attitude as this.

While discussing these reports, I 
would like to say that I hope that the 
hon. Home Minister will take all these 
facts into consideration. I have spoken 
about recruitment, and I have also 
spoken about the primary schools. In 
certain aided English schools which 
are also started by the Marathi
speaking people themselves, they have 
a grievances that grants are given to 
them very grudgingly, and it is insist
ed that in the pre-primary stage, the 
local language must be taught, and 
then and then alone they will be eli
gible for grants. This is somewhat 
strange. I have no objection to the 
local language being introduced in 
such schools.

As I say, the linguistic minorities 
have certain rights, at the same time. 
I do want to emphasise that they 
have certain responsibilities to bear 
also. The State in which they live is 
a State of their own, and they must 
take that also into consideration.

* So far as the question of Mysore is 
concerned, I do not want to mix the 
border question with the minority 
question. After all, even after the 
solution of the border problems, there 
are bound to be, and there will be 
areas which would be multilingual 
areas. You cannot have unilingual 
areas borders after all; so, even after 
the solution of the border issue also, 
you will have to face this issue. And 
the integration of India depends on 
the magnanimity with which every 
State will face this issue. I have no 
doubt that everybody, whether he is 
a Mysorean, or a person from Madhya

Pradesh or a Maharashtrian will con. 
sider that the integration of the coun
try or the unity of the country is of 
paramount interest; but while imple
menting all these safeguards to the 
minorities, guaranteed under the Con
stitution, a more liberal attitude 
should be taken, and the office of the 
Commissioner for Linguistic Minorities 
should be a little more effective.

I would request the Home Minister 
to take into consideration the impor
tance of this matter and to see that 
in small things, it will go a long way 
in creating a better atmosphere, if a 
liberal attitude will be taken by the 
States; and if more time will be given* 
to this matter, and i.' the Home Min
ister will move in the matter more 
sympathetically, I have no doubt that 
things will soon improve. If during 
the course of my speech, I have offend
ed the feelings of any Member of the 
House, I apologise for it, for, it is far 
from my objective to create any bitter
ness. I am very eager to see that 
questions between States and States 
are solved, and solved with the good
will and co-operation of everybody 
concerned.

Shri P. K. Deo: This country is a 
combination of varieties o f cultures 
and languages. Their diversity con
stitutes the richness of the country. 
Their preservation and their promo
tion are the primary duties of any 
civilised government. I do not agree 
with those who think that these stand 
as impediments on the process of 
national and emotional integration. If 
you have a glance at the map of the 
U.S.S.R., you will find that it is a 
federation of autonomous States orga
nised on the basis of language and 
culture.

The main plank of our national 
movement was the formation of States 
on a linguistic basis. If you go into 
it further and see the genesis of this 
national movement, you will see that 
it was from the Partition of Bengal 
that it gathered momentum. With 
this background, is it not the duty of
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this House to see that there is preser
vation and promotion of the various 
languages.and cultures of which India 
is proud today? They are so inter
woven in this rich tapestry of this 
land that you cannot draw a line any
where; there cannot be water-tight 
compartments; you cannot say that 
this area is exclusively meant for 
people of a particular language or of 
a particular region. In whatever man
ner you may draw the line, there will 
be minorities, and their preservation 
and the promotion of their languages 
and cultures is the primary duty of 
any civilised government.

In this connection. I shall be failing 
in my duty if I do not bring to the 
notice of the House the magnitude of 
this problem. We have gone through 
this report very carefully and we have 
seen that the recommendations con
tained therein are observed more in 
their infringement than in their 
implementation. Taking into conside
ration the importance of this aspect, 
various constitutional provisions have 
been provided in our Constitution. 
They are articles 29, 30, 350. 350A 
and 350B of the Constitution. In the 
Report of the States Reorganisation 
Commission (para 767, page 207) they 
have given various recommendations. 
There you will find references to 
cultural oppression and suppression of 
economic rights. These words sound 
like genocide. It is unthinkable that 
;n ffee India there would be instances 
of cultural oppression and suppression 
of economic rights when equal oppor
tunities provided to everybody. The 
preservation of the rights 0? linguistic 
minorities i? the sacred duty of any 
government and they have to see that 
these minorities do not smart under 
a feeling of inferiority. They should 
not feel as inferior citizens or second- 
class citizens in a State. They should 
be entitled to equal privileges enjoy
ed by the linguistic majority of the 
State concerned.

First of all, I cannot understand 
why this Commission should be locat-
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ed at Allahabad. Allahabad is a 
peaceful area so far as this problem 
is concerned. There are burning issues 
at the Maharashtra-Mysore border, at 
the Orissa-Bihar border, in Cachar 
and several other places. The office 
of the Commission could have been 
easily located in any of these places. 
If Government are anxious that they 
should go deep into the matter and 
bring about a solution, instead of 
locating the office at Allahabad, they 
should have the office in any of the 
other areas where the problem is 
acute and burning.

Coming to the various recommenda
tions, I would like to quote a few 
here and there from the Third Report. 
I would like to draw your attention 
to paragraph 309, page 73, where it 
says:

“As regards affiliation of schools 
and colleges to educational insti
tutions outside the State, the State 
Governments are generally not in 
favour of this and have stated 
that this a matter largely to be 
decided by the University con
cerned” .

Further on, in paragraph 310, page 74, 
we find the same note of helplessness 
on the part of the Commission:

“The State Governments have 
generally shown some reluctance 
to take expeditious action for dec
laring the minority language as 
the second official language ev^n 
in a few cases where this ques
tion arises” .

Ag.un, in paragraph 319, page 76:

“If the State authorities at the 
highest level take a more active 
interest in the welfare of the lin
guistic minorities and impress 
upon the subordinate officials the 
need for treating their representa
tions with sympathy and a sense 
of urgency, much of the dissatis
faction may gradually disappear**.
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The Minister of Home Affairs (Shri 
La] Bahadur Shastri): Is that the
Second Report?

Shri P. K. Deo: Third Report.

There is a pious hope expressed that 
the State Governments will sympathe
tically consider the cases of the lingu
istic minorities and then things will 
improve. I cannot understand how 
the Central Government can shed 
their responsibility in this regard. Of 
course, the recommendations of the 
Commission are of an advisory nature. 
We have seen how they have been 
flouted by State Governments and the 
Commission feels a sense of helpless
ness. I most respectfully submit that 
the Central Government should give 
-serious thought to this matter and 
invest the Commission with more 
powers, and if necessary, to amend the 
Constitution.

Shri Himaisingka: And override the 
States?

Shri P. K. Deo: Yes; if it is neces
sary in the national interest, I do not 
mind their encroachment on the so- 
called autonomy of the States.

Shri Himatsingka: Will they agree?

Shri P. K. Deo: Now, I will come
to some particular instances. I would 
be failing in my duty if I do not bring 
to the notice of the House the mise
rable conditions of minorities in Sarai- 
kella and Kharswan, two tiny former 
princely states formerly merged with 
Orissa but were transferred to Bihar 
for administratev * reasons. They have 
been making representations after 
representations since their integration 
with Bihar but all these have fallen 
on the deaf ears of Government. If 
the results of the elections are any 
guide or yardstick in deciding such 
cases or in assessing the popular will, 
then in all these elections— 1952, 1956 
and 1962—they have been sending 
their representatives to the legisla
tures and even to the Lok Sabha on 
this planik. Dr. U. Mistra has been
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elected to this House on the communist 
ticket on the main plank of integra
tion of these States with Orissa.

Take the 1941 census. I have not 
got the figures for Kharswan, but I 
have got them for Saraikella. The 
Oriya population was 79,000, the Ben
gali population 10,000 and the Hindi 
population 896. If you see the 1951 
and 1961 censuses, it is just the oppo
site. The Oriya population, which is 
the majority here, has been reduced to 
a minority and the Hindi population 
otherwise. I most respectfully submit 
that this must be due to some mani
pulation. It cannot be that only the 
Oriya population there have been 
practising birth control and there has 
been no increase in their numbers 
whereas there has been an overnight 
increase in the Hindi population in 
that area. If j^ou go to any weekly 
market or any market place or bazaar 
—you shall have to go there without 
notice; it should not be a conducted 
official tour of M.Ps.—you will be 
convinced that the language spoken 
there is Oriya. How it has been 
ruthlessly crushed and how a persis
tent and deliberate attempt has been 
made to crush the language and cul
ture there would be obvious from 
the following facts.

First of all, I would draw your 
attention to Appendix IX of the Third 
Report. There you will find a long 
list of 65 Oriya primary schools which 
have been abolished or their Oriya 
medium substituted by Hindi. In all 
humility, I beg to submit that it can 
never be the intention of any govern
ment to see that a particular culture 
or language is crushed. Further, let 
us look at page 13. There we find 
that at the time of the merger of 
these two princely States, there were 
59 Oriya schools, of which now only 
two remain Oriya schools. Formerly, 
in all the 59 schools, the medium of 
instruction was Oriya, but now the 
medium of instruction remains Oriya 
only in two schools. In the other 
schools, this Report says that the 
medium of instruction is both Oriya 
and Hindi. But with all the emphasis
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I can command and from all the 
knowledge that I have of that area I 
say that the medium of instruction in 
these seventy-six schools in Hindi. In 
this respect I do not say that all that 
gliters in my State is gold. In my 
State also there are areas in which 
there are linguistic minorities, and 
proper attention is not paid by the 
Orissa Government for the preserva
tion and uplift of their culture. In 
my own constituency, in the Kariar 
Hoad Police Station of Kalahandi 
district, which is a predominantly 
Hindi-speaking area, though the peo
ple there have been making represen
tations to the Government over and 
over again for the education of their 
children through the Hindi medium, 
and through non-official effort have 
established schools there like the 
Dattatreya High School and the Sara- 
swati Patashala, it is most unfortunate 
that no recognition is being given by 
the Orissa Government to teach them 
through the Hindi medium. It is very 
unfortunate that there could be a 
barrier even in our cultural or lingu
istic boundaries and that the approach 
of the Government should be parochial 
in this regard.

As a remedy to all these maladies 
I would suggest that there should be 
a boundary commission to make a 
final settlement regarding the integra
tion of these areas.

M y friend Shri Daji was making a 
reference to the Oriya minorities in 
the Mahasamund and Gariaband taluk 
of Raipur district. They constitute as 
much as fifty per cent, nearabout fifty 
per cent. But there has been no 
mention regarding the activities of the 
Minorities Commission so far as it 
relates to the preservation and the 
uplift of the culture of the people in 
that tehsil of Raipur district. So, 
most respectfully I beg to submit that 
a Commission be appointed and a fo r 
mula be laid—it may be the Pataskar 
formula— and the village may be taken 
as an individual unit or the taluk may

be taken as an individual unit and the 
popular opinion there may be assessed. 
At the same time due regard may be 
given to administrative and other 
conveniences. But something should 
be done in this regard if the Govern
ment is really sincere that there should 
be an end to this frustration.

I was referring to Saraikella and 
Kharswan. I spoke only about langu
age; I did not speak about the chhou, 
dance. The chhou dance is an impor
tant dance for which Saraikella is 
famous. Instead of patronising this 
traditional chhou dance in Saraikella, 
the Bihar Government has been sub
sidising another vulgarised edition of 
the chhou dance, under a different 
name. This should not be there. If 
they want that the proper chhou 
dance should be patronised, then all 
the subsidy should go to the tradi
tional chhou dance which is already 
there.

Regarding the various administra
tive papers it was pointed out, I think, 
by Shri Daji that many Government 
papers are circulated in such langu
ages which are not intelligible to the 
minority community. In Saraikella 
and Kharswan proper I know that the 
land revenue parchas—because the 
settlement is just over— are being 
given in Hindi, whereas the people 
there can understand only Oriya. 
Instead of giving these land revenue 
parchas, which they should under
stand, in their own language, they are 
being given in Hindi.

Lastly I want to say this. We all 
want that there should be an emotion
al and national integration in this 
country, and we should feel as part 
of an integrated whole. In that regard 
the National Integration Conference 
had made certain suggestions in pres
cribing a code of conduct. They said 
that political parties should not resort 
to agitation for seeking redress 
against any grievances relating to com
munal, caste, regional or linguistic 
issues, which is likely to disturb peace
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and to create bitterness or increase 
tension between the various sections 
of the public, before exhausting all 
methods of conciliation and mediation. 
I fully endorse the suggestion of the 
National Integration Conference, and 
I beg to submit that avenues for con
ciliation and mediation should be 
open. Unless the avenues are open, 
unless they get a proper place to put 
forward their grievances, and unless 
attempts are made to solve this prob
lem once for all, it is no use passing 
pious resolutions like this.

Shri Heda (Nizamabad): Mr.
Deputy-Speaker, first let me congra
tulate the hon. Minister of State for 
his masterly speech: in the short
space of forty-five minutes he has 
practically covered every point in the 
Second and Third Reports. My only 
regret is that had I known it, I would 
not have gone through all these pages. 
Thus I would have saved my time.

So far as linguistic minorities are 
concerned, broadly speaking, they can 
be divided into two categories: one
who are in the urban areas, big cities 
and towns, and the other who are in 
the border areas. Since I live in a 
city and represent a border district I 
can claim that I am fairly aware of 
the problems of both the categories.

Coming to the border area, there is 
no problem of the language so far as 
the linguistic minority is concerned. 
Every person belonging to the linguis
tic minority in the border area knows 
very well the regional language. In 
that language he is as proficient as 
anybody else. The only point is that 
since he knows one more language, 
an additional language, this should go 
to his advantage and not to his dis
advantage. In a country like ours 
where there are so many languages, 
one who is proficient in more than one 
language should have an advantage 
over the others. But if we look at 
the general state of affairs it does not 
appear like that.
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The States Reorganisation Commis

sion had given a very valuable sug
gestion. Unfortunately our Govern
ment has not accepted it so far. The 
suggestion was that in the all-India 
services’ cadre, more than fifty per 
cent or at least fifty per cent should 
belong to other States than their own. 
Already there are a few all-India 
services, like the I.A.S. and other 
services, and there are going to be a 
few more. Had this suggestion been 
accepted there would have been prac
tically no trouble and no complaint so 
far as the linguistic minorities are 
concerned.

I have a suggestion to offer to the 
Home Minister. I would very much 
like that the hon. the Home Minister 
makes a silent survey of the various 
places, particularly on the border 
where the linguistic minorities live 
and find out how the people felt when 
the Collector of the area belonged to 
the regional language group and when 
the particular Collector belonged to 
any minority language group. I have 
observed in my own constituency for 
the last twelve years and I feel that if 
some such survey is made— generali
sations are no good—but if some such 
survey is made and the States Reorga
nisation Commission’s suggestion, 
namely that more than fifty per cent 
of the people belonging to these all- 
India cadres be taken from outside 
the State concerned, is accepted, the 
linguistic minorities would feel very 
much safe and secure in their parti
cular areas.

The hon. Minister of State was good 
enough to refer, along with educa
tional, to the cultural and other acti
vities. So far as cultural activities, 
and even eduoetional activities, are 
concerned, the Commissioner for Lin
guistic Minorities suffers from one big 
lacuna or handicap. He generally 
does not move unless the complaint 
is made to him. This is a very wrong 
thing. I am one of those who would 
never like minorities to make a com
plaint, particularly. Already they are 
suffering politically. My hon. friend,
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Shri Dwivedy, has already stated that 
all those who come from the border 
areas, whether they belong to the 
linguistic minority or not, have less 
influence in State politics because they 
are farther from the capital, and they 
are in the borders. So, already poli
tically they are under a handicap, and 
on top of it if they are asked, expect
ed, to make a complaint, or a repre
sentation, to the Linguistic Minorities 
Commissioner, I think it is no good. 
It should be the duty of the Commis
sioner to probe these areas and find 
out how things are. He should not 
wait for any representations or com
plaints. Leaving apart the education
al part., if he probes into the cultural 
activities and tries to find out how 
things were there five years before 
and how things are there now, he will 
come to his own conclusions, and that 
will be a good thing.

I am glad the second and third 
reports do not suffer from the defects 
that the first report suffered from to 
the same extent. But if you look at 
industries and other activities, there 
is very little there. In the third 
report we have got a small chapter, 
Chapter V, giving only two paragra
phs, out of which the first paragraph 
is the crux. It says:

“There do not appear to be any
restrictions or discrimination
against the linguistic minorities in
the fields of trade and commerce.”

•‘There do not appear”—this is a very 
guarded and vague statement. The 
point is: has any attempt been made 
to find out? As I said, nobody is going 
to make a complaint. It is not good 
and it will never be done. Secondly, 
the industrialist or businessman would 
never make a complaint. Therefore, 
if they want to know how these lin
guistic minorities are faring so far as 
industrial development is concerned, 
it should be the duty of the Commis
sioner to probe into these matters, to 
find out how many licences have been
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given, how many were rejected, how 
many of those who got licences belong 
to the minority group, and thereby he 
may come to his own conclusions. 
There may be very valid and good 
reasons for the rejection of the licence, 
there are always, but unless some such 
thing is done, I do not think these 
linguistic minorities would be in a 
position to overcome their difficulties.

Again, I would refer to what Shri 
Deshpande said very forcefully, to 
which some hon. friends objected. The 
point here really is that if you go 
into the various appointments in the 
various States— I am not talking of 
Andhra Pradesh or Maharashtra or 
Karnataka, it is an all-India affair— 
you will find that unless the man 
belonging to the linguistic minority 
makes it appear hundred per cent that 
he belongs to the original language 
group, he has no chance That is why 
I have been seeing a new trend in my 
constituency. Formerly it was difficult 
to say who was Marathi or Telugu 
speaking, because they spoke both the 
languages, and because of inter-mar
riages it was difficult to say whether 
one’s mother tongue was Telugu or 
Marathi, because sometimes the 
mother came from a hundred per cent 
Telugu.speaking area, while the aunt 
was from a hundred per cent Marathi
speaking area and so on. A few 
years ago, they were giving their 
names in the Marathi way i.e. one’s 
own name first, then father’s name 
and in the end the surname. Now an 
interesting trend has developed. Now 
first comes the surname, which is the 
Telugu way. Either it is the old 
surname, or they have given up the 
old surame totally and have taken 
the name of some village from where 
th ey  or their ancestors came. Then 
comes the father’s or grandfather’s 
name which is given by an initial, 
and the person’s own name comes last 
long and full. Why has this trend 
come up? Why is it that a person who 
was some years ago trying to show 
that he was a Marathi-speaking man,
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now tries to show that he is not a 
Marathi-speaking man, though in those 
days as also now he has been profi
cient in both t i. .anguages? In these 
areas, they are proficient in both the 
languages.

For instance, in the first general 
elections, a part of my constituency 
was very peculiarly placed. Marathi, 
Kannada and Telugu, all the three 
languages were spoken there. I ad
dressed a gathering in Marathi, the 
Taluk Congress President addressed 
the same gathering in Kannada, while 
the District Congress President addres
sed the same gathering in Telugu. The 
audience understood every one of us, 
and after the meeting some members 
from the audience spoke to us in the 
languages in which we had addressed 
them. When I asked them how they 
could follow all the three languages, 
they said that as it was easy or natural 
for one to learn one language, equally 
it was easy or natural for them to 
learn all the three languages, because 
that was the area where all these three 
language groups joined and Marathi, 
Telugu and Kannada were spoken. I 
refer to Narayankhed of the old 
Bidar District. Generally in the bor. 
der areas they are bi-lingual, they 
are not linguistic minorities.

The point is whether they are suffer
ing from anything or not can be 
found out not from the representa
tions that you get or the complaints 
that you receive or the replies that 
you get from the State Ministers and 
all that. I think that should be the 
last thing by which you can judge 
matters. Therefore, it should be the 
duty of the Commissioner, if he wants 
to adhere to the spirit and not the 
word alone of the Constitution and so 
many other provisions, to probe into 
things himself, think of many more 
problems. These days, various types 
of surveys can easily be made. He 
can make surveys and find out whe
ther these linguistic minorities are 
really suffering or not.

Linguistic Minorities 
Before I conclude, I would like to 

repeat my appeal to Government 
that they should give niore thought 
to the recommendations of the States 
Reorganisation Commission, get the 
concurrence of the States, and see 
that in all the All-India service cadres 
every State gets more than a 50 per 
cent quota of officers belonging to 
other States.

With these few suggestions, I ex
press my happiness at these reports, 
the quality and presentation of which 
have improved, and I do expect that 
in the fourth and fifth reports there 
would be much more material which 
would lead us to think on the lines of 
national integration.

Shri Mohsin (Dharwar South): We
are discussing a very important topic, 
namely, the safeguards for the lin
guistic minorities who constitute about 
40 per cent of the total population. 
Though the States have been formed 
on a linguistic basis broadly speaking, 
in every State there are linguistic 
minorities who form about 40 per 
cent of the population of the State.

An Hon. Member: Cannot be.

Shri Mohsin: All the linguistic mino
rities put together. For instance in 
Mysore, though Kannada is the State 
language, about 40 per cent of the 
population speak other languages— 
Marathi, Urdu, Telugu, Tamil, Malaya- 
lam. Tulu etc. In the same way in 
Maharashtra also, the Marathi-speak
ing population may be 60 per cent, 
and 40 per cent of the people speak 
Urdu, Kannada. Sindhi, Hindi or any 
other language. Like that, nearly 40 
per cent constitute linguistic minori
ties in the States.

Great importance is to be attached 
to the safeguards to this population. 
Prior to the formation of the States on 
a linguistic basis, it was not necessary 
to think of the safeguards for these 
minorities. Even though some articles 
like articles 29 and 30 and 350 did 
find a place in the Constitution, they
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were made to safeguard the right of 
conserving . one’s own language and 
right to Tun institutions and so on. 
But, after the formation of the linguis
tic States, there was the necessity of 
amending the Constitution; and, con
sequently, articles 350A and 350B came 
to be included. It is only in pursuance 
of those articles that the Commissioner 
for Linguistic Minorities was appoint
ed and ’iL' has submitted three reports 
till now.

Article 350A purports to give some 
safeguard to the linguistic minorities. 
But, I am of opinion that it is not 
sufficient. It only states that instruc
tion should be given, up to the pri
mary standard, in the mother-tongue. 
If a boy finishes his primary course, 
what is to be his future? Even the 
Government does not seem to have 
given any thought at all, ton secondary 
education even though the Education 
Ministers of all the States have met 
and decided and even the Central 
Board of Education has taken a deci
sion on the same lines.

Speaking of primary education, as 
such, I would say that States are not 
giving so much attention to the prob
lem 'of the linguistic minorities as 
they ought to. In every State there is 
a language which is called the State 
language. But a language which is 
the State language in one State be
comes the language of the minority 
in another State. We love our own 
language. There is no objection. Let 
us love out own language. But, loving 
one ‘own language should not result 
in hatred of another language. Actual
ly, it is becoming like that Too much 
love for one language has resulted in 
hatred towards other languages. That 
is w hy conflict has arisen. That is 
the reason why a Commissioner for 
Linguistic Minorities has been appoint
ed, just to see that the irights of 
minorities are safeguarded.

In my opinion, the Central Govern
ment cToes not seem to be a quite opti-
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mistic about safeguarding the minority 
rights. Of course, the hon. Minister, 
Shri Datar, referred, in his speech, to 
a very important point, namely, the 
approach of the States Reorganisation 
Commission.

“While minorities are entitled to 
reasonable safeguards to protect 
their educational, cultural and 
other interests, it has to be borne 
in mind that such safeguards 
should not so operate as to per
petuate separatism Or to impede 
the processes of natural assimila
tion;”

1 do admit that there should not oe 
any separatist tendency. But, the 
linguistic States have, in a way, creat
ed that. If love for one’s own lan
guage, means separation, then, the for
mation of the linguistic States has, it
self, brought this separatism. Other
wise, we were one and we were think
ing in terms of one language. If 
Government wanted to have one lan
guage for all the States. I would 
have welcomed that. But the reorgani
sation of the States on a linguistic basis 
has created separatism In a sense. It 
has to be ended. But the Government 
wants that the linguistic minorities 
should undergo a process of natural 
assimilation. That means, natural eli
mination.

Government does not want tfo go on 
protecting the rights of linguistic 
minorities and minority languages. In 
fact, in its own memorandum, it has 
come to this conclusion:

‘We wish to emphas^e that no 
guarantees can secure a minority 
against every kind of discrimina
tory policy bf a State Govern
ment. Government activity at 
State level affects virturally every 
sphere of a Person’s life and a de
mocratic government must re
flect the moral and political stan
dards of the people. Therefore, i f  
the dominant group is hostile to
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the minorities, the lot of min'ori-
ties is bound to become unenvi
able.”

So, this shows the Centres’ inability 
to go to the he^p of the linguistic 
minorities if the State Government is 
against them. If we begin with such 
kind of helplessness, I do not know 
how the safeguards guaranteed to the 
linguistic min’orities could be safe
guarded.

Shri Himatsingka: The linguistic
minority of one State is the majority 
of the other State because every one 
there speaks that language.

Shri Mohsin: That is correct. But
my friend from Maharashtra was mak
ing much of the hardships of the lin
guistic minorities of the border area in 
Belgaum border of Mysore. But, he 
failed to see what is happening in 
Sholapur South Satara and Kolhapur 
where the Kannada-speaking people 
are put to trouble. (Interruption). We 
fail t ' understand all these things. But 
we fail to give protection to the mem
bers of our minorities in our own 
States; but we forget to see our own 
backs. That is the pity of it.

So far as Urdu is concerned, it is 
still worse. It is not the regional lan
guage of any State though it is spoken 
by a large number. (Interruptions). 
Perhaps it may be in Kashmir.

An Hon. Member: In Andhra Pra
desh.

Shri Mohsin: As far as I have read 
the report, it is not the official lan
guage of any State (Interruptions.)
It is spoken by the largest number of 
Indians, as a whole. (Interruption).
I am subject to correction, because 
the Hindi-speaking population may 
be bigger. Even then it may become 
the language spoken by the second 
largest number; but, still, it is not a 
State language. If regional lan
guages are to be given more and 
more importance year after year, and 
if they are to be introduced in the
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secondary stage and even in the Uni
versity stage, what is to be the lot of 
Urdu speaking minorities? I think it 
will undergo natural assimilation; in 
fact, natural elimination. Of course, 
primary education is guaranteed by 
the Constitution. But there is also 
apathy and antipathy towards Urdu 
institutions and sufficient schools are 
not opened; sufficient number of tea
chers are also not trained; the number 
of training institutions are not suffi
cient. Because it is provided in the 
Constitution, something is being done 
in that direction. As Shri Daji point
ed out, there should be a spirit of 
harmony and understanding; between 
the majority and the minorities and 
a proper approach is needed. But, 
that is absent

As far as secondary education is 
concerned, I am afraid that the direc
tions issued by the Government so 
far, may not be of any use. It has 
been provided in the memoranda that 
if one-third of the students learning 
in a school want some other language, 
i.e. a minority language, then, arrange
ment should be provided. I am afraid 
that if one-third cf the total strength 
of the school is of a minority group, 
then, there will be no necessity of 
safeguarding. In every State we can
not find such a state of affairs—to see 
that the institutions are attended by 
one-third of students belonging to a 
minority or speaking a minority lan
guage. It is impossible, rather.

But, in the South Zonal Council, 
consisting of the States of Mysore, 
Kerala, Madras and Andhra Pradesh, 
they have taken a very realistic 
approach, as regards secondary educa
tion; and that is exemplary also. I 
may point out the view put forward 
by Madras in the Zonal Council.

“The point of view put forward 
by Madras was that the reference 
in the resolution of the Provincial 
Education Ministers’ Conference 
to l/3rd  was unsatisfactory from 
the point of view alike of the lin
guistic minorities and Govern
ment, since in large schools sepa-
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[Shri Mohsin]
rate sections may become neces
sary and possible even if the ratio 
was less than l/3 rd  while in small 
schools separate sections may be 
uneconomical and therefore im
practicable even if the ratio ex
ceeded one third.”

'There was considerable dis
cussion as to the minimum strength 
in each class and in the school as 
a whole which should be? insisted 
upon for provision of facilities foT 
instruction in minority languages.”

They have come t*o a decision that

“For the purpose of providing 
facilities for instruction in the 
minority languages where such 
facilities do not exist, a minimum 
strength of 69 pupils in new stan
dards VIII to XI of the Higher 
Secondary Course and 15 pupils in 
each such standard will be ne
cessary.”

£to, if 15 students attend a class there 
is this facility and it is a very realistic 
attitude which should be foll’owed by 
other States as well.

15 hrs.

Shri Himatsingka: Is that strength
less than one-third in a class?

Shri Mohsin: In certain cases it may 
be less than one-third; in some it may 
be more. The hon. Education Minis
ter announced sometimes back that 
university education would be in the 
medium of regional languages. What 
will happen to the lot 'of linguistic 
minorities? Wil they migrate to other 
States where their language will be 
the medium? Will there be provision 
for instructions in their own mother 
tongue? Universities are autonomous 
and the Government will express their 
helplessness. I am finishing in a 
minute, Sir.

As regards the States’ services, it is 
said that the examination would be in 
English or Hindi or in a minority lan

guage if a particular linguistic minori
ty consists of 15-20 per cent. I am 
afraid whether really 15-20 per cent 
of that minority exists in any State; it 
is a c ause which could not be made 
use of. If the examination for State 
services are in Hindi or the regionnl 
language, what would be the lot of 
the linguistic minorities? Such prob
lems have not arisen so far because 
the examinations are held in English 
in the South. But what will happen 
when that comes to be the position?

In the posts and telegraphs depart
m ent it is the concern of the Central 
Government— for clerical posts the 
marks obtained in English, mathema
tics. geography and in Hindi or the re
gional language or Sanskrit are taken 
info account. What about those persons 
who have learnt Urdu, whose mother 
tongue is Urdu? They cannot go into 
any of the services in the posts and 
telegraphs department. This is the 
state of affairs in a department run 
by the Central Government, leave 
alone the Central Government instruc
ting the State Governments. Even the 
marks obtained in Sanskrit could be 
taken into account, but not urdu. This 
is the attitude 'of the Government to
wards urdu students. I would only 
appeal to the Government to bestow 
more thought to this problem and save 
this urdu language from total elimina
tion. It is one of the important lan
guages of India.

r̂t ^ rr  ^ i
fTTCT *rr i m  | far

TTsf % °r^T Cbctdfr fezr
f  srtr ^  ^  ^

for  ^  srfor
nrf sfr i jtot Sr f̂r *fr

fw t i  Sf ZZ t  ft* 7̂T

«rr^
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srfrrf ^  ^  i f r r a
3  q? | fa  *nynr<a

'TOT
T̂J | ?ft? sfa  ̂ ¥t

5TT-T ^ f^ F - JT̂ T̂ r ^ sm t effort 
f^ f f ?  v  tor o v  tk qTRrH ^ ?o  if 

| *fh: | fsp ^ t

fwHTRrT sret ?ft | i ^  ?ft ^
| fe  w i f e ' f  % faq-
^  f  i <rcir * t  t o r  t *
3ft ^TRt 37cT | I *ft faftZ

q^r «ft ^  fon t far f^riz 
^t  ̂ i r̂cr ^ ?ct*t ^  3W i *ro<5t 

if ^  *TP=TT I  :-— 

’T̂ T ^ flJ*<=T« ^3" T̂RT̂ ST̂ - <i s-m̂  
^r̂ rfpret i”

sto w t st^r *t *f$KQ v?i
*t w *  n̂% f  i

^ i,i /i"1m ^  ^»T f̂t
w r r  | ?

«*t TOTT : ZR ^TTSt | I

*¥ : TRTR 3T|<T m  f*T 
<nw 4  % ^ t  i * r * i ^  $ 1^  B̂*r»fY

Sjfa ViSti ir ^T % STFT
w i | i $  sfr sFfft k: ^ .«r *r

% fa  src^rt ?ff ^  ^
'^mj ^fr t| i ^tt eft ftf^er *r=i | fo

TF̂ TTTT %^t ?ftft ^Tff*T I

f*r ^ iT n eiR  vrrf *i£T ?m t 
*RTSF T̂FTT ^T ^ fcT  ^ a '  | sfh;
% % ^ T  dfVd c^cff^T ^T^n4 f  
4^1 ^  T̂t3T zfg’ ^Tqj T̂T ?̂TT f
fa  ^  =Ft m x  ^ t f  TT^W T ^t
H ĉft | art ^  f ^ t  ft  | ?fk  ^  ^t
^  ̂ o ^rf f^rr *FTT  ̂ ^fan zr̂  ^ft^ 
3ft̂  vjJ^^rfl ^ ?Tft W  % m*t
ft̂ ft ^Tf̂ T I
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?T^ f̂tcft ^  ^  T̂ ft  5T̂ t ^ efr

| I ^  WcftTT ^ f t  f̂t OT^ft f̂V
m m  f ^ t  ^t^rt sp̂ f srrcrnr | i ^
^5 %  f ^ r  r̂ eft ?TRTRt *t fxTT 5T5^

f^^rraT ^ § rf^ r  ^f^r^t %
frT % fa* ?T?T 2Ft ST5% r̂t a¥fq-” 
% f T R T  f f n  f a t f  i f  f ^  i t ,  ?TT ^fr
T̂&TT t̂?f  ̂ I HrP+’H l^ft STH" TT M*\<

f<ifl r̂nr ?t1t ^tpt it, f̂t, f̂t % 
ĵft, ?ft, i t  ^ t  '^TFT eft 3̂RT ^ T  w ^ r ^ r  

W  ^r T̂TcTT I  I 5TTT ^  %
T3̂ T?% ^ f̂ eTTT •Hr5i’l ?RfT T? T̂rTT  ̂
^ c T  frTT  ^ T  W  VRT^FT

fr  ^rerr | i sra ^tT̂ t  | f^  ^  
^ ft ^ srtsrrfTer ^  r̂fV+
î ^per ^nfr «t father f ^ t  ^rcMt R̂̂ f 
vm  % i A ^  ^ f f  r̂r qrm  ^ r r  | 
?rh $  r̂nrerT f  f̂ r ^t ?ft̂ % 
if f̂ enfr ^f^rrt ?p t^  r̂ert | ?rk 

t̂ n̂cft  ̂ i

eft °h§^ii f ^  r ^ t  ^ t  ^r|t ^n^^ft

if  T T ^ R T ^ T  ^TT ^ hRT ef) Ĵ ftlFT5T

7̂»TT ^Tf^T I ^ ^R" 2Tf f ^ l
^ t  T T ^ r m  f P f t  ^  I M  eft ^ T T T  

^  ?r viTTeiW if ^  f̂nr 
^ t ^t^ tt ^ e w  fteft | f% qr f ^ r  
^TT^T f  zff ^ T  3TRft ^  ? f^ ¥ t

F̂t «i ’ii'M ^t r̂hr  ̂ i ^t 5rr5fr
% ?PTt ^ | T  f°F f f ^ t  W I T  %  ?Tf«T ^TT«T

f̂r T^ft i ^r % 
f ^  f  ?fK iTCT *TcT t  f o  TP^rrm- 

ff^ t |r i^ r  i f ^ t  ^t 
^  if oiiiM+'err r̂r r̂rr wtft % 

T̂TT | fa ^ t  f̂t srr r̂,
^ft^r if ^ T  T̂T «fNK if ^ T  
^TfRFf if f̂t̂ T ?TT% oq"4̂ K % f ^  
f ^ t  W^TH ^  | , f ^ t  ^TTOef 

^nr °Ti <nd ^ i
^TT r̂ ITT î<il+id ^  T̂ ?TT̂  <l'̂ i'i (a«r» 
T̂PT T̂ ^fri % f̂ l̂  f̂t̂ T f^^t >̂T
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[sft s r f]
fcnfa" I* ? fk  srw t ^nrcT 

4k <̂

Shri Daji: I want to clarify: I did
not say st> and I did not mean what 
he says. I am not a protaganist of 
English. I am a protaganist of Hindi 
as the national language.

: STPT % ?T*Tt %
5TTT f  ^

?TTT STTOT t  • • •

Shri Daji: There is no question of
second thoughts.

stft ^  ^TTt
| | ?

^  *r <ft p -  q% | *rk p  ^
t o  I j| I nJST 'dvffd1 ^ I M

sfrr ^  % *r*rfar f w r r  aw**rr 
ffT'ff ^rf^q- vjftT+ ST*ft t  I

it 1%  *T<jal T̂FTT
• ^ ^nrst % P*i^yi +>|
*TT=F<?T oZT^TT ’T t̂ ^ ^ftx % SPTT̂  
^  ^  | fa  s fa  s fk  TO

^  ^  qr t  1 “?n t  W '
f ^ t  it " #  ^ T T  |" ^TT I  I 

WW5t T̂T̂ T it W t ”
^o%-jjt 1 f̂=FT *nrst fip^t fn+y 
ifr ^  /<;cft ffr t o t  | 1 fpnrt 
wijz\ w  ^  ^  m j s  *rt
I  1 ^  ^  % P rats’ srs? w  |
^  %  ^frf m  ^ t  ^  t  i
*T*ff tfftT * lP ^  I ^H?<d ^ r  ^
f a  ’ TTTSt >rm% f^TOT sq^TT 

1 ŝ vffcr VTrft
i *  «rrr % Tvrti ^

q«T ^ TOTH) ^ *T? ^TT
q 1 it f^f9T ^ •,_ ‘

‘ The total population of the
State is about ___  About 77 per

ccent of these have Hindi as their

mother tongue. The mOTe import
ant minority languages spoken
and their percentages are..............
Rajasthani, Marathi, Urdu, Oriya, 
Sindhi. Gujerati, Punjabi, Telegu, 
Bengali.”

r̂irr d<+*
fvfri  %  ^  w  th

f^rar f̂ TT ^ :—

“As stated in the Second Re
port, the State Government has 
accepted the agreed safeguards for 
linguistic minorities relating to 
primary education and generally 
speaking education at primary 
st^ge is now being given through 
the medidum of Rajasthani, Mara
thi, Urdu, Oriya, Sindhi, Gujerati, 
Punjabi, Telegu and Bengali.”

TTjtrm ^  it qrrat, ^prcRft
?nf^ vmrmt ^  f w r  ^

5TRT =FX̂  1̂% 2T ^  f^Tlf^ft
”3^%^ f^TT WT ^  'TTT-

W $  ^  TRFTFft T̂T fw r
m\  I  % t f t i  wft Pfqf^c %
^  ^  t ĉ 5^5 ^  1 1

fjRT ^ ’T 5TRT ^
l^ qT

| 1 qr  %
f̂ r*T >TT̂ T ?RFT ^ I M^l
^ ^ tt ^
zft^RT ^  M̂ lfd ^lP< P*ld̂ l

^  3fto f̂*T gTT ^  f̂t
Pqô r̂i

t  I ^  ^  |, t  Vrf^TWt
| \

q r  ^  m
f ^ t  iflr  w£\ f ^ t  % j N t  ^  t  1 

vn^r ^ 3  % v t t  q^% ^  t̂t^t
^ 1 q r  i {§  «n% f  fv
W  it f c m  50^
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vJf4 f+ ' i t  «(q I ’T T  dY»l

■*t • ̂  ff, ^Pt>  ^
^TTTT ^t  ^  *FT3T%  I  I * T t W T ,
37T f^TT %  rll,H I %  f o r  'IIH

!TTOT ^  | | ^|^<u| % fa *  t  5 f f^ R  
f̂T ^’icr< ^ ‘ ^rf^rn!" ^t

*r̂ ft ^nr^r i ^  ^t ^n^nr ^  ^ 
f^r ^  ^ r r  w?t ^ c t  * t ^ t  ^  I

A ^  3 K  i t  w r i t e
2pt ^ T  ^ R T  fa<3T t  ^  ^  i t  ^ T
? r fa f  srrfe  y r f ^ T f ^ z f f  v t p t t  
3r, ^  fa? * p r o f t ,  *rc re t f ^ t

i 'li-d  ^ R 1 , TffH T jf ^ ^ 4
?CTfe s f f t T ^  s f T ^  ^t  s q ^ r r  wt 
sffa: ^  ^ t  v r m  %  f e r e r  q r  ? N r

STTC I ^ T  *ft» ff  5pt f ^ c ^ r  fttfz  
|  I ^ T ^ r  ^  f^fq- ^ r  ^ T  i t  &t- 
f^ FT  spr W  ^  f a ?  t o f t  *!« <  
^rf^nr ft t^ t w t  it " f ” stot 
^ I ^ to r  SITSH T̂fT ^  f̂tT V tf 
H h '  ^Tft f W  W T  ^  I f t ,  f *T 5 H T t
vfhfft *  ^rnc f ^ r r  ^  i w ^Tnr ^ r  
s n f e r r f a z f f  ̂ r m  n  f t  s n r r r  ^
|  ? f k  ^ t  ^ r w r  f t  sffa^r |  i ^  w t  
?mt i t  f a s n  f e r r  ^ r  srfa: q r t s n  q w  
*PT3T ^T Rld+I F̂t ^ T  ?F*rcr f  
^ T  ^ t  « T C I «  ^ T T T  ?TRft |  I

^  E |^ < ? {  ^ F W  i t  CT^ % , 5 R f v  
VfRcT TT̂ T T̂T, f̂t̂ T

^rtor stm ^  ^rr r̂ | i
TT T̂FT ^T ĉTRT - '̂i^dl ^ f̂ F ^
^ t  ^ t  ^xH ir  %■ t N ’ ifiR i«n R a ? ff 
^ t  |  ? f k  ^ f f  ^ t  |  i ^  ^
R ^ r d  ^ t  ^ t t*t  ^ f r
^  i t  ? H ^ T  t r f ^ r  ^  f ^ n r  ^ t

s q ^ r r  fcn r  ^r% 5rk
^ T  ^ft^ft ^ t  ^ T R T  3p f^T^RT ^

q rn ft i t  IT^ T I T ^ r  u n  it'd %  ^ i < M  
qpT ^ tt  ?rft t a  | i A
't) <t11 xn^dT ^ f̂ P ^T ^T Tl <W[ ^ f̂ »

1575 (Ai) LSD—7.

^  *[kw< 5 t f a  i r  |  ? ftr  
M ifd ^ i ^r ^ r  ?ncf |  i ? r f R  ^
» r N f  ^r, M ^ : ,  ^ r t t r ,  ^r t r ,
^ T  <aicf 9 7 % , s T Ih k  T fc T  ^  ^ " ic f  i t  
^TPT, d l  *V\ \frT ^ t  ^ T R T  ^ d l  ^ T
f%  ^ i 0  z r f  v m  ^  ? f l r

|  ? f k  ^ T f t  t  g w n f  |  i

« f t  5 T »ft : TTFT^fhT T f^ T
^TT T| | f^

TT ^  ÎM'M ?^T «Dh I < crf7T, f̂t
^  t t|  ^ f  ?

« f t  g i  : 3 T^T %  ^ T  # 5ft i f t

^  i t  w f  ^  ? f k  ^  srr f ^  
'Sft-oM’Pfd ^ r

Wl P̂T sft'ifK T^TT I

A ^  ?r^ft ^ r  | ,  ^ f i r ^ r  
q r  ^ r^ o f i t  M ifd^i w[ ? rh : 

M'Hzr< ^  ^  ^  ^ r  ?n% | i *
^ lf3 R T  *t>\^ %  f^ R " c i* IK  ^

i t  ^ f t  ^  s jftf  ̂ " f W r r t  jtt^ -
J T T f r ^  ^ T  ^ i^ i i H l< ^Ft ’MrJM
t fH ,̂ f H n ‘ ^ T  T T ^ R T t  ^  ?TPTT
|  i ( M fH ^ r 0 ‘ ^  ^ ft ^ r r  f ^ r r ,  ^  > r m  
^ M r i

O^TI^ 2Tfr I f+lrl9lr Ĵ f ^ t
?nr?rt i t  f ^ r r  ^TRf ^  i ^ T fr f% ^ r °r ^  
5I^T | ,  q ^ r  %wft ^  ?r ^  J T T O t  
f+^f -q^dl ®TT, r̂f+»T '^T T̂T
r ^ l  ^  v\x ^ « F
? R T 3 t S < fH  %  fWT g^fT ^  I ^ R - ^ T  

f®t> f^ rrC t ^ t r t  i t  f^RTT 
ept 5 2 R W  f t T T  w r f f # , cfr ^rt 3fTfT
j r t  f V  q - q r  m w t  ^ T f t ,  c f t ^ ^ ft m , 
^ f r  w r  it  f e r r  ft ^ w ^ f t  i ^
’W ^ lR d l^ T  f F  ^ T ? ) ^ T F T  ?Tft |  I

q^r 131( q r  t w n  ^  ^  ^r ^ t  p {  
fTOT |^t *r >3̂ r¥t ^ n r
^ I 'd̂ f f^MT g’MT ^ •—

“Generally speaking, the linguis
tic policies of the State Govern-
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[sft
ments conform broadly to the 
agreed scheme of safeguards. It 
is hoped that the few instances of 
material departure pointed out in 
this Report will be rectified early 
by the State Governments con
cerned. A  sense of dissatisfaction, 
however, still persists among lin
guistic minority groups.” .

if
TTf T̂Tcft f  I T̂T STCFrfta -H nH|

*TT t, T̂T faq <w| irfcT-
if *ffft f̂ TT WT ^ I ^
if [̂TT <ul eft *T F̂TfTrnr 
«n*u£ ^ f̂[T '3TR>T ^Tt

eR  ̂ 'jfH 5PHt fktftE' ^t ^ I 
^  T̂T f*F r ^ -

m w to t if
r ^ f d ^ R  ^  ^ ^  qtwn
| *ftT ^  tr̂ T 5fT^-^RT | I

?TRT ^  W  I  ;—

“ In many cases the representa- 
tatives of linguistic minorities d’o 
not seem to be sufficiently aware 
of the facilities already made avail
able to them by different States. 
Some dissatisfaction also arises 
from the slowness of the official 
machinery and the unsympathetic 
attitude of subordinate officers and 
an incorrect appreciation t>f the 
State Government’s policies and 
the executive orders issued by
them” .

*T ^  41$dl jj£ %
f^ftZ it W 5WT ^  95FT3T
’Tift ^t *T̂cTT i| I f^ftf 5t ^  3cTRTT 
'jflHI «TT «lR if vfrT̂ TX
% T̂T f^T  ̂  TFZ* 5^T

5RTT fOT I

Commissioner jor 
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^TT trqp ^TtT TTfw | I ^
^ n̂TT|?rr f  i qr 

<tt wuit s f c f t  ^rreft |  *fhc

^3Tt H ̂  T̂̂ TRft I i|̂
*<TfWfWi if ^  3T̂ TT T̂t TTPTT,
^frfer ?rtr ^er r̂r̂ ft ^

^t R̂T ff I ■cR̂ rt W m  >3»T̂ t
W im m I vrm | i ^  55m  enft% ^
^̂ Hl-'TTS f  I # ?TT% ^ 
'jft̂ 'T fô nl
err^ ^r^t m v m i ^  e ro

°TR ;T̂ t <dT f  I 4 ^ p fW
f, eft 'Jlldl  ̂ f% f^^t
q T̂T I ?HTT f^^t

eft 'J?n5pt ‘fĵ i :3fTerr ^ f̂ fr 
^th ^  ^r^rr 1 er^

^t ^phrr^t r̂r ^  t̂̂ tT
wwti t  T̂T T̂ T t, ^
3̂»T% MlH ^ftf Hi Hit! 5FT% f, eft T̂PTT
*T 4  'T ft ^FT5T f%

T̂T 0 I f  fk>
|T̂ f  I 'dH'tTl f  ^rr 

5T̂ t |, ^  f ^ t  VTRT |, f̂t f̂ 7 F̂freTT- 
F̂t f  ^  ^RiT ^TVt

^HiTi ■Jrnrr i f  M  ^  I

fT T t? i f  enf^FT, ^WT, -H <T<̂ t, 

^  ?TTf̂  ’HTTf̂ ft T̂T f̂ TT ’FTT
t, dî sir  ̂ F̂t ?T̂ FT T̂RT
^T^t +‘jft^R ^  ^mpT SFt
^ t  % I ^  ^ 5TRT ?TpR
t  ?rtT ^rrf fi^prfwr it r̂f%
^  ^t ’TIT 1 ^ftf^T 4*
^ eu  g f̂ > f̂ Rr er f̂ % fir^TT^ft 
% i'ttd ?^T f^efR f̂ RFTRft f,
w r  eTTf T̂+TT T̂t f̂t fH+MHl
^rf^7 1

^  f̂r W  t  f^r 
eft5?  m ^ d ^ t; eft



< f  I ^ ^ I < 37*ft
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:3*fat ^INl % dl'q'Jj oqq^tj j
I STCd |  fa rfta TOZ d" ft 

mr WTT. ^<*K, ^
HC-Hd ^  T^RT ft, eft P̂TT ^T%
fTO ^rtf ^TOWT d^T Wt T̂TTnft sftT 
^ i t  dff <ft T̂T$»fr I *TR-

TOFT, sft ft*ft T R t, ^  IT^T 5T^T 
TO^TT STFTfadT 3>t ^ I 4  ?ft ĉTHT 
■ql d̂l ^ f a tT̂  ^ i f  ^  M̂ tid

^ ffd % <rft̂ i ff, %fa*r ^r%  fa^r 
^r^€TT d ff  spt *T̂  | I 

dtT F T ftT O R tf | ^T%
^  ^  ^ r  î TT t  fa  “ Statistis is just 
like a lady’s dress; it hides much and 
discloses very little”  ^  f̂f
fTt 5T*FR % TOcd fazTT 3TT TOTdT f —  
^  q r e z  tft f t  TOTdT | srtr q^rta 
qTTO ?ft f t  'H'tidl k I *«fVt3 *tTT ^ d l  
| fa  *Tf T W IT  aFT f e R T  d ft  WTT
■qir̂ u, 1

t o  '^ r fr ’ t o r t t  q^- ?fh: w n
ff-HNTT H<idl g, ?ft ^TTT jjj fa  *hj[T 

STtT vr^TTT  ̂ ^  «fN if % fTO
3TTOT TfT f  I *Tf simsi w t  f t  
TfT | ? fa^ft % T̂fT f ,  “ T̂3T «f|TT 

5̂Tvf 5TT*T +^i T̂ <3 11* I 1 <5R"
q f ^  % |ft fVd'ti ?TT^TT T T  STFd-
ddT 37T TO?T ^T 3TT¥ ^t f^TT TOT, rft 
T O  'd'tf l̂ +  [d T O  T|  f  ?ftT f  T  T O f  

f^ T f ^ S T d  f t  T f T f  I

if T̂RTT |  fa ^T 7T T̂T3
^ 'jAIKT T̂TTSt 'JTT̂ T f  I
T̂|T T̂C 1̂  if 7̂7% % faq-

^TTf ?rf 
% -^Hlq if ^ r%  ip R ^  ^ T W

% n=l<«fi ÎTT | ’3’̂ ft (c(IJ71
q-T T̂fT 5tt 1 ^  5rr^^nr ?nfV cRt 

^t t^rr TfT prr | 1

?T^r if fTO r̂ tt̂  ^
T̂TT tixt, fa^T ^  ^  rft

q T ^ 7 T  ?^T «ft I  K\T ^  5ft

*Tî t *T | ^T ^  ^  ^t ^ tT̂ r
W t i  ^ %?tT «rr=rt <zt ^ t f v f t i  ?nfV
^  m i  t  i

Shri Mohsin: I rise to a point of
order. He is referring to the border 
dispute. Is it relevant? We are 
now concerned with the linguistic 
minorities as such.

Mr. Deputy-Speaker: Order, order.

sft : dM t<=-MtfT ^̂ t̂ £T, ̂ T »̂ft-
friftl % f^TOT ^t T̂T STÔ TT |, 
3ti+i f a  °FT TqT p I T̂T VJ ’ ^

«tt fa  tt f̂t ^rr^t ^wr ^i*ft
f , id+t ^  T̂Tcft ^ I f̂ f̂t
^ FT fT, TfcIT
^ ?TtT f̂ TO ?fgt jfHrfT ^ ^(+'d
tT̂TT qfT ?̂TT % I rft
^IqdT  ̂ fa  dTf %
*  1 ^  I , | ?fk  n^t qr
^  ^T<d ^ f ^ t  r̂nrr ^Ht ^nrf r̂ 
f̂tr to ??ft 'ht̂ t if ^trr wrf r̂ i 

3ft %ft qT f̂ | ^  f̂t w  srf̂ TR'̂ r 
4‘<ol t  fa  fa^t TT ‘̂ ^ 1̂ 1 

^fk r̂r I , ^ w r
5TPfr r̂rf̂ T I f̂+H f̂t ’TqRT ĉ

«ft«T r̂r ?ttot ^  |, w r t
dTTfi ^t T̂TTO" T̂ 'c-MIt1 t̂ptt I

err irqtt ^ | tffr ^t ^ t
f  I Ĥ l̂ t F̂T ^rf ■'HI TOFTT ̂TT
| I 4’ ^T^T f  fa  ?TWT ^ r j  
?flT ^TR % I

?FtT if d̂̂TT t̂ fro^T T̂TT t  
fa  f̂t fTF^r5f f ,  r̂r 4tm ^ f ,
^T ^>ff opt T̂RT % 
froT  sfir r̂rq- fa  ^  ^ fa t  
T̂WT ?TTO |, ?TTO f ,

^TRT ?TTO | ? ^  ^TfdT ^ fa  ^ f a w  
ifftTO '^fat ^ T  % ^1T ir TÔ T 
8R  ?rk ^  f, 3ft mf^wft
I, fa^ft dT^ T̂ *rffd I



Shri A. C. Guha (Barasat): Sir,
this is a very important matter not 
bnly from the point of view of lin
guistic minorities, but from the point 
of view of national integration and the 
future solidarity and continuity of our 
nation. In the very beginning, I 
should like to draw the attention of 
the House to what has been stated in 
the States Reorganisation Commission’s 
report and endorsed by the Govern
ment of India in their 1956 memoran
dum:
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‘We wish to emphasise that no 
guarantee can secure a minority 
against every kind of discrimina
tory policy of a State Govern
ment. Governmental activity at 
State level affects virtually every- 
sphere of a person’s life and a 
democratic government must re
flect the moral and political stan
dards of the people.”

So, whatever safeguards we may put 
in our statutes and whatever instruc
tions this Government may issue to 
the State Governments the real wel
fare of the linguistic minorities would 
depend upon the goodwill bf the 
people concerned, i.e. of the majority 
section of the people as also of the 
State Governments. It is a question of 
creating a healthy public opinion, on 
which only the linguistic min'orities can 
feel any degree of safety and security. 
On that basis only, we can develop 
national integration. Many directives 
of the 1956 Memorandum have not 
been implemented by the States.

I would like to draw the attention 
of the House to another portion from 
the third rep’ort to show how far these 
safeguards for the security of the lin
guistic minorities can be carried and 
to what extent we can go:

“No safeguards, no provision 
should be made so as to perpetuate 
separatism or to impede the pro
cesses of natural assimilation.”
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The previous speaker has interpreted 
natural assimilation as natural elimi
nation. It might be that in the process 
of assimilation, some elements may be 
eliminated. But we should consider 
the whole issue from the standpoint of 
our national integration.

Both these rep arts have some in
teresting facts. Rajasthan has got, 
acocrding to the 1951 census, 16 mil
lion people, out of which 11 million, 
people reported themselves as Rajas
thani-speaking. But in the whole 
State, J do not think there is any 
Rajasthani school or primary school 
for imparting education through Rajas
thani. That State has accepted Hindi 
as th« State language and the people 
have accepted Hindi as their lan
guage. Similarly, the languages of 
Bihar are Maithili, Magadhi and B hoj- 
puri, but Bihar has accepted Hindi as 
the State language. I do not know 
what would be the attitude otf Gov
ernment if some linguistic, irredentist 
or revivalist movement is started in 
Bihar or Rajasthan to revive their 
regional languages..

Shri Harish Chandra Mathar
(Jalore): We are entirely national in 
our outlook.

Shri A. C. Guha:. .. .and to ask for 
the protecton of those languages which 
the present Governments cxf those 
States have practically relegated to 
the storehouse of history. I do not 
think it would be prudent on the part 
of the Government to give any pro
tection to such claims and to lend 
their support in the name of protect
ing the linguistic minorities.

Dr. M. S. Aney: Is he aware that 
there is a movement for the revival 
o f Maithili?

Shri A. C. Guha: I know there is a 
movement in regard to Maithili lan
guage. As a Bengali, I might have 
some sympathy for that language, 
because Maithili is very much akin to 
Bengali. But Bihar has adopted Hindi, 
which is the national language of 
India. I think no reverse step should 
be taken to put the progress back.
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I find from this report that there 

kas been same representation made to 
the Linguistic Minority Commissioner 
for giving recognition to Konkani. 
Many decades ago, we were reading 

Uie survey of a great linguistic scho
lar— I forget his name-----

Shri Hari Vishnu Kamath: Grierson.

Shri A. C. Guha: Yes; Gierson. I 
think he was the first man to compile 
the linguistic survey of India. It was 
a scholarly piece, but the motive 
behind that survey was not so much 
o£ linguistic research as imperialistic 
design. Even then, Konkani was tried 
to be given recognition as against 
Marathi, because Marathis were some
what more troublesome. So, they 
thought it would be better to split up 
the Marathi community by creating a 
subsidiary language.

Shri Tyagi: Were they troublesome 
even then?

Shri A. C. Guha: Not so trouble
some as the Bengalis; anyhow we 
were co-travellers in that respect.

Shri Hari Vishnu Kamath: Uttar
Pradeshis are not troublesome.

Shri A. C. Guha: I now find that
the Central Government, the national 
Government, is also going to give 
some recognition to the Konkani lan
guage.

Shri Hari Vishnu Kamath: For Goa.

Shri A. C. Guha: Not only for Goa, 
but for other regions also. I think it 
will be a retrograde step and it should 
not be done.

Dr. M. S. Aney: Is he aware that
Halbi, which is spoken by a majority 
in Bastar district is shown as a dialect 
of Marathi in Gierson’s report?

Shri A. C. Guha: If I may again
refer to Gierson’s report, the eastern 
portion of India was almost a museum 
of languages. We used to read about 
languages spoken by 200 people, 2,000 
people, 1,000 people and so on. As far 
as I recollect, even languages spoken

by 200 or 300 people were shown as 
languages. In the north-east frontier 
region, starting from Assam up to 
NEFA, which was not then surveyed, 
even excluding NEFA, in that region 
more than 250 languages were shown 
in that survey.

Even now the census report may 
show about 100 languages or some
thing like that—I am not sure. Any
how, the number of languages must 
have come down considerably. But 
still there are a large number of lan
guages in the eastern region o f India 
on the Assam frontier. What should 
be the attitude of the Government? I 
fully sympathise with the claims of 
the hill tribes. I know they have 
genuine grievances against the Assam 
Government, as the Bengalis also 
have their genuine grievances against 
the Assam Government. We may con
demn certain actions of the Assam 
Government. But, then, that does not 
solve the problem. What should be 
the attitude of this Government for 
the consolidation of that region? W ill 
it be wise to keep all those various 
small languages separate or should 
we try to develop some common lan
guage for that region?

Sir, almost a smilar situation pre
vails in Chotanagpur and Santhal Par- 
gana area. I am sorry Shri Jaipal 
Singh is not here. The Santhals, the 
Oraons, the Ho’s, the Mundas and 
several other tribes have their sepa
rate languages. They have been 
speaking more or less a sort o f broken 
Hindi. Some may speak a sort of a 
broken Bengali also. But what would 
be the policy of the Government? If 
all the tribes in this region would have 
got one language, surely I would have 
suggested that that language should 
be developed.. But when that is not 
the position, should we try to disin
tegrate that area and keep one tribe 
from another tribe by encouraging 
small languages spoken by a few thou, 
sand people? It will not be to the 
interest of those men and it will not 
be to the interest of India from the 
general broader point of view.
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Sir, for a State we consider whether 

a State would be viable or not. For 
any industrial unit, we consider whe
ther with so much of investment that 
industrial unit would be vialble or not.
I  think for a language also we should 
consider whether the language to be 
protected should be viable or not. If 
it is not going to be viable, I think it 
would be better if the Government 
take a strong attitude in respect of 
such languages.

I regret, the Government policy in 
this respect is vacillating, in some 
cases perhaps deliberate or in some 
cases through mistaken notions and 
ideas. The Tripura State even during 
the days of the Maharajas was a * 
Bengali-speaking State. There was no 
other language spoken there. But 
now if I find that the Government is 
trying to revive the Tripuri language 
in which hardly a few  thousand peo
ple may speak, in which there is no 
alphabet, no grammar, no sequence, 
no proper construction of sentence. I 
think it will be not a progressive step 
but it w ill be a retrograde step. So, 
when we consider the question of 
giving protection to the linguistic 
minorities we should see how far we 
should go. We should see whether 
those languages to which those mino
rities may belong will be viable or 
not. I f  you feel that they will not 
be viable languages, it is no use 
giving any protection to them because, 
after all, the people speaking those 
languages will not be benefited by 
that.

It would not be to the ultimate good 
of the small tribes in Chotanagpur to 
revive their small languages. They 
would not have the modern amenities, 
the m odem  ideas, the m odem  culture 
through their languages. It is not 
possible. Take, for example, cinema. 
Even out of the 14 languages men
tioned in the Constitution, some could 
not have the opportunity to develop 
a proper film industry. For example, 
there is Oriya. It has not been pos
sible for them. It has become diffi
cult even for the Bengali to develop

a proper cinema industry from com 
mercial point of view. Assam also is 
feeling the same difficulty.

An Hon. Member: Very small.

Shri A. C. Guha: Because of the 
small number of people speaking a 
particular language, it is not possible 
for that language to have all the 
modern amenities and to use tha 
language as a vehicle of modem ideas. 
It is not possible for those speaking in 
that language to do so. So from the 
broader point of view we should see 
how far the policy of protecting the 
languages of linguistic minorities 
would lead to the integration of our 
nationhood and also to the better 
standard of living for the people who 
speak those languages.

An hon. friend there raised the ques
tion of Urdu. A  large number of 
people professing Islamic faith speak 
Urdu.

Shri U. M. Trivedi: Though their 
mother tongue is Bengali.

Shri A. C. Guha: The Muslims in
Bengal, whether in East Bengal or in 
West Bengal, all speak Bengali except 
a few  in Calcutta—these Muslims 
from outside speak Urdu. The Mus
lims of Bengal do not know any 
Urdu. But what is the policy of the 
Government about Urdu? The num
ber of Urdu-speaking people may be 
large, but they are mostly bi-lingual 
and dispersed all over the country. A  
Marathi-Muslim may know Urdu, but 
he must know Marathi. A  Hyderabadi 
Muslim may know Urdu, but he must 
also know Telugu or Marathi. So 
Urdu cannot be treated on a par w ife 
other languages. It is not the lan
guage of a particular region. There
fore, any question of giving protection 
to Urdu as such cannot be considered 
on the basis erf parity with giving pro
tection to other linguistic minorities.

Lastly, I would like to draw the 
attention of the Home Minister parti
cularly, though he is not present here,
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to one tiling. I think something de
serves to be done regarding Seraikella 
and Kharsawan. Two han. Members, 
bath from Orissa, spoke vehemently 
about it. As a student of Indian poli
tics, I feel that some grievous wrong 
has been done to Orissa as regards 
these two regions. It is better the 
Government realise and recognise the 
false step they have taken and the 
mistake they have committed.

Shri K. N. Tiwary (Bagaha): Sir,
is the hon. Member talking about the 
language of the minorities or about 
new demarcation of the boundaries?

Shri A. C. Guha: That is for the 
Chair to see. Sir, I think something 
should be done about these two 
regions.

Before concluding, I would ]ike to 
remind those who have been using 
small languages that Wales, Ireland 
and Scotland today cannot go back to 
their original language. In spite of 
these years of attempt it has not been 
possible for the Irish Republic to re
vive their Gaelic language. So, small 
languages, wherever they may be, 
have their own limitations, and 
within these limitations surely pro
tection has to be given but not beyond 
those limitations so as not to jeopar
dise the integrity of our nationhood.

Shri A. N. Vidyalankar: Mr. Deputy - 
Speaker, Sir, out of the two reports 
that we are discussing today, one is 
over three years old and the other is 
about two years old. I feel that the 
Home Ministry should have given 
more importance to this question and 
should have taken the opportunity to 
present before this House for discus
sion these reports much earlier. I feel 
that many of the observations made 
in these reports might be too old for 
us to discuss. Therefore, my sugges
tion is that in future the Commis
sioner’s reports should be discussed in 
this House as early as possible after 
their presentation.

Secondly, in the course of the dis
cussion you must have noticed that
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much of the discussion has been about 
execution o f many of the provisions 
suggested by the Reorganisation Com
mission in order to safeguard the 
languages of the minorities. The diffi
culty is about execution and not with 
regard to policy. I do not agree with 
the opinion o f Shri Daji that the Gov
ernment of India and the State Gov
ernments have no policy and, there
fore, all these difficulties arise. Now, 
we have left the execution of the 
policy to the States. So, m y sugges
tion is, while we should discuss this 
report here in this House, the State 
Governments should be asked to place 
this report, at least the portions re
lating to their States, before their 
Legislature so that the recommenda
tions of the Commissioner could be 
discussed in the State Legislatures and 
the representatives of the minorities 
could place their viewpoint before the 
State Governments so that they also 
could know the feelings and reaction 
of the linguistic minorities. If that is 
done, many of the objections that have 
been raised here need not be raised 
here because the spokesmen of the 
minorities will try to get their in
terests safeguarded in the respective 
State Legislatures.

Then, so 'far as the States are con
cerned, the Government of India has 
no power to get these things executed 
in the States. It can only make sug
gestions or recommendations. So, I 
would suggest that we should vest 
the Commissioner for Linguistic Mino
rities with certain executive powers 
so that he would be able to execute 
these policies.

Then, something tangible should be 
done in this direction. After saying 
all things, after ventilating all the 
grievances and difficulties, what do we 
do? We are not passing any resolu
tion today. The matter is discussed 
and talked out. So, I hope the Home 
Minister will tell us what he is going 
to suggest for the proper execution of 
the recommendations of the Commis
sioner.

So far our policy is concerned, it is 
very clear. During the British days
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the foreign rulers decided that their 
language should be used by everybody. 
But in a democratic set-up it is the 
peoples’ language that the rulers have 
to learn, adopt and use. So, if there 
are any linguistic minorities in a 
State, the majority people should 
understand and appreciate that since 
it is the language o f the people should 
be used there, they should treat the 
language of the minorities with com
plete respect. We should create a 
climate where we have proper res
pect for all the Indian languages. At 
present what we generally see is that 
the linguistic majorities attach too 
much importance to their languages 
without showing respect for other 
languages. Of course, I know the 
Government of India is not following 
that policy. The Government of India 
has rightly decided that all the Indian 
languages have equal respect, status 
and position.

But in some of the States the 
majority people sometimes treat the 
minority languages with contempt and 
that creates difficulties. So, we have 
to create the proper climate. Unless 
we show equal respect to all the 
Indian languages and give all of them 
the same status, no language in this 
country will get any status at all. At 
present, the English language is domi
nating. Why? Because we do not 
respect our own languages. We talk 
about languages too much. When it 
is our own language, we become dog
matic about it. But we do not give 
the same respect to other languages of 
India. That is the reason why we 
are having domination by English, and 
so long as English dominates, no 
Indian languages will get the status 
that is their due. So, if we want our 
language* to flourish, it is absolutely 
necessary and essential that we should 
uphold the cause of all the Indian 
languages and give them equal status.

I know that the Government of 
India is adopting that policy and it 
desires to execute that policy in its 
true spirit. But the difficulties arise 
when we go to the States. It is unfair

to blame the Government of India or 
the Home Ministry. In our own res
pective areas we have to create the 
proper climate. That is what the 
Government of India wants and that 
is the spirit of our Constitution too. 
The States should learn to treat all 
the languages with sympathy, and 
whatever they do for the minority 
languages should be done whole-hear
tedly and not grudgingly.

15.47 hrs. 

Shri Narendrasingh Mahida
(Anand): Sir, on a point of order. 
There is no quorum in the House.

Mr. Deputy-Speaker: The hon. Mem
ber may resume his seat. The quorum 
bell is being rung. Yes, now there is 
quorum. He may continue.

Shri A. N. Vidyalankar: Shri Heda 
referred to the border areas and stated 
that the people of the border areas 
are multi-lingual. Our country is a 
multi-lingual country. We have many 
languages. And national integration 
requires that every citizens should be 
truly multi-lingual. We should try to 
learn more Indian languages other 
than our own mother tongue. In that 
respect, I regard the border people 
who are considered as linguistic mino
rities better citizens of this land be
cause they are much better to the 
ideas of integration than the others. 
Whereas most of us know only one 
language, people in border areas know 
more languages. Since the people of 
the border areas are more proficient 
in learning other’s languages, I feel 
they deserve our greater respect.

With regard to people who come 
from other States for employment, it 
is good that certain concessions are 
given to them, and they are expect
ed to learn the language of that State 
later. Those who come and seek the 
hospitality of the other States should 
know that they should respect the 
language of that State whose hospi
tality they sought. I feel this should
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not be only a one-way traffic but 
should be a two-way traffic. Every
one of us should try to learn as many 
languages as possible.

With regard to teachers, the diffi
culty of the paucity of teachers is 
there. I think the State Governments 
should be asked to train teachers for 
the border areas. The problem can
not be solved if we are satisfied with 
a teacher who knows only one lan
guage. We should try to train tea
chers who can teach more lan
guages than one; otherwise, we will 
not be able to solve the difficulty.

With regard to text-books, I think 
it is quite reasonable and understand
able if we use text-books that are 
being used in the various linguistic 
areas because in certain States the 
number of people using minority lan
guages might be less and it is no use 
spending all the money for preparing 
new and separate text-books. There
fore, I do not think that there should 
be any objection to using text-books 
from other States.

15.51 hrs.

[M r .  S p e a k e r  in the Chair]

With regard to the Punjab it was 
stated that the Punjab had not sent 
reports. It might be true that the 
Punjab had <not sent the report, but I 
want to inform the House that so far 
as the maintenance of registers is 
concerned it is properly done. When 
a pupil gets admission the parents 
have to record on the admission form 
the mother language of the pupil and 
in what language his education is to 
be. It might be true that the figures 
have not been sent by Punjab Gov
ernment, but as far as implementa
tion of policy is concerned, there is no 
difficulty in that State. All provisions 
are being implemented.

With regard to the Sindhi schools, 
although I agree with the suggestion 
of the Home Minister, I could not 
appreciate that it should be made a 
condition that Sindhi would be re
cognised only if the Sindhis accept
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Devanagari as the script. I would 
welcome that, but we should not 
force it.

Shri Datar: It was not suggested at 
all. I only said that in their own in
terest it might be better to have Deva
nagari script. We have recognised 
their own script and have never put it 
as a condition precedent.

Shri A. N. Vidyalankar: That would 
be very nice. Then I am satisfied.

This is what I wanted to say.

Mr. Speaker: Shri Tyagi.

Shri Tyagi (Dehra Dun): Sir, I 
would not take much time of the 
House, but for a long time. . . .

Shri H. C. Soy (Singhbhum): Sir*
a lot has been said about the Tribal 
languages and so many points have 
been made. There are only 30 or 35 
minutes more and I want to know 
whether we will get a chance to 
speak.

Mr. Speaker: No promise can be 
'made in this manner. I will try my 
best, but I cannot give a promise to 
anyone.

Shri Tyagi: I would not take much 
time as I have very little to say.

Shri H. C. Soy: It is very surpris
ing that no Tribal Member should 
speak on the subject.

Mr. Speaker: Order, order.

Shri Tyagi: My only submission is 
that the language problem is more a 
responsibility of the Government it
self. In the very beginning when the 
Constitution was being enacted in 
this House, I remember, all the States 
had unanimously agreed to have Hindi 
as the national language. But then 
what happened was that some Hindi 
fanatics started posing too much with 
the result that reactions were created. 
That was one thing.
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[Shri Tyagi]
The other was that Government al

ways listened to whatever little criti
cism was there. After all, the gov- 
-emmen of a country, particularly the 
type of government that our Union 
has, must be strong enough to resist 
demands which are not really very 
healthy for the unity of the nation. 
We started yielding first because there 
•was some demand for the re-organi
sation of States. I remember, I had 
vehemently opposed that. That was 
the first nail in the coffin. It was on 
account of that weakness of the Gov
ernment who yielded to that demand 
for  having a States’ Re-organisation 
Commission that the trouble started. 
Once you appoint a commission, you 
must be ready for all types of de
mands to come. Once the politicians 
start raising the demands, quite a lot 
of trouble is fomented and they are 
backed because they rais§ popular 
slogans with the result that they 
gather strength and it becomes diffi
cult to resist that afterwards. There 
was not much of a demand except in 
a few  places. If in the interest of 
the nation and of the unity of the 
country "the Government /were bold 
enough to resist these demands, they 
w ill not be raised But because peo
ple know that a little resistance means 
surrender by the Government—this is 
the policy of the Government from 
end to end—there are all these de
mands. I appeal to the Govemmen 
to  be strong now. After all, when 
else will the Government be strong 
enough to resist such demands which 
ultimately break the country into 
pieces

Let us understand a simple question 
as to how it is that English has be
come popular in India. It is not be
cause English is the only source for 
knowledge but it is primarily because 
during the British days anybody who 
passed his matriculation, BA or MA 
in English was accommodated in the 
services. People felt that it was a 
good chance of making progress. 
Therefore everyone who had the 
means to teach English to his children

used to do so. Likewise, Hindi could 
come. Once we had recognised Hindi 
as the national language, the natural 
result was that people in Madras and 
everywhere had actually started teach
ing Hindi to their children. It is not 
as if Hindi is hated. It is only for 
the purpose of elections, raising slo
gans and for gathering strength that 
the politicians are doing this. Other
wise, factually speaking, those very 
people who are fighting for any parti
cular language are encouraging their 
children to learn Hindi because they 
know that their future prospects lie 
in their qualifying in Hindi, that be
ing the national language. If you go 
and enquire, you will find that the 
people as a whole are learning it. But 
in spite of that there are slogans and 
we pay heed to them with the result 
that we are not allowing the slogans 
10 cii? out. I wouid su re s t  that 
Government should pick up strength 
and resist these slogans.

As far as primary education is con
cerned, it is no use imposing a langu
age on children which they do not 
speak. Language is only a means for 
gaining knowledge and for communi
cation. The knowledge of mathema
tics can be had in any language, what
ever be the language in the world. 
Any language could give you the 
knowledge of geography, his too ’ or 
mathematics. It is not very difficult. 
So, I think, because children do not 
know other languages and they must 
have some primary education, with
out enacting any law or anything of 
that kir.d, let it be the policy of the 
Government of the whole Union to 
teach children in their moth tongue 
generally upo the upper primary or 
primary stage. Then, children will 
use Hindi. Hindi must be empaasised. 
If we do not emphasise the national 
language, we shall be nowhere. There 
cannot be any integration of the na
tion unless there is one language. So, 
there must be a central language. We



cannot gc on depending upon English 
for all our life. The hon. Home Mi
nister has got a great responsibility. 
I know, it is difficult for him some
times to resist. But if he made bold 
and withstood all this, after some 
time these slogans will die out because 
they are not real. So long as we are 
not demaging any regional language, 
so long as w e are not deliberately 
trying to shut out a language, people 
will not have any grouse because 
they themselves are anxious to have 
a language in which they can com
municate with the whole of India. 
Therefore my submission is that too 
much of linguistic commissions, too 
many enquiries about the regional 
languages and about the re-organisa
tion of the boundaries of States—all 
that is something which, in my opi
nion, is anti-national. Because, it 
rakes up controversies which become 
difficult to set at rest. I, therefore, 
suggest that the government be 
strong and stand by the Constitution 
at all coss.

m m  ftftar, fa fa fk *

faftz | i $ft fc fte  sft [s w h

f t  Tfft 3ftft ffFftl «|gd
ftR^ffa M W i ^  ^IWMH %
Pmfa TOnr-^ft | i 5  
TOT fa ffa  j f  I 4-TIH'TtA4 ft ^ f t  
«Ft *Tf ’5TFRT fa  ffs^TFT

m m  w m i  
s fa r fa j ^ i s*ft zfcz  ^

^RT f f ^ T R  
W R ^dd^ iftX 

*RT I
^  ^ 1% to ft  T̂FTT 31
r̂t <^Hl ^ I ft*?ft f^Xt^

«T»̂ dl f  I fft  ffr^t ^  vaft fa  fRTTt 
?TR-?Rft ?flT t^HId

| i qr  iftfasr ftff torr

3539 Motion re:

«TRT s fa  T̂R̂ T 'm m t
% fa 1̂  r|̂  cpY ^M<dfadt'-

^  ^TTnft, ^
sflr ^PicTi +'r  ̂ ^T»rr 

ftftT ?

r ^  ^ivuRefar %
STT^R *RFT I , ^  fT  5!T̂ f *f

I  1 fftfacr s r t  *r ft
ftf^jfaR «TR eft WR5U
STR fa  ft fa*R?T ^t 3^Tf ^>f
Tfr f  1 3W  p̂t ft ^

?TcT’ft £ '4«1dl s f-M Id
STR?n^ t o  ^TTT T̂fcTT f- I

It is well said by one that Karnataka 
is a land ruled by other language 
people, by others.

+*11 ftT?T fftfe^T-^TRT
cftTTcT >̂T ^  r̂f̂ TTT ar -̂^%
o^miRzff ^  5.5. tot?
^TTrfr * !k  JO* I  I q f  TO 
^  % fat? i( WSFlft VTI^f

%toT ^fT TT R-^fd 3^t 
5fr fa  ft% ^RR >̂T ^ I '51ft 
^TTft dlĉ i=ti T̂TTRfT <fh:

f t  VT f  I 1 ft ^
^ ff % ^fftst C'̂ t |> Tfr
I  I ^ f1" ^t R-^fd dftt t  fa  ^ f1 'R  

9JR niR«*ftd+ ftnJTTf^lT
ft̂ T ^rfq^TT %TT

55TTT ^Tff % f t # t f w  ^  m t o r f  
qT f a ^  ^t •
^ft ftT3 W  ^  ^TRT ^  f t  5n^f 
% ^ftft | I ^Tfaft f̂t fft  ^  #  
?TR-^fR t^Hld |
?fh: ^ fr ^t r̂»r ft^r

| 1 =rt^t ^  | fa  ^ ft  'K  
^  2IT ft^T ^ ^t ^>Rft
f f  ^  I . ^  T̂t fR^ft

Reports of 3540
Commissioner for .
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against the linguistic ntinorities 
in the fields of trade and com
merce.”

[Mt fen rfa

?ft*T 4t?Tt 2(7% ffr  I ^
*T IT4> cwfVcMrl 44 Htfdtf

f447 47, ^nft 44

4 ft  f w r  | 1

t^rfer ^  44?-
f> 1 eft4 4tt r̂t % ^Tild+

5TRT % ^ 4  f4^TT4 4̂ t
4  Tf% 4^Tf ^  4 ft  4T 44^T 
q fW W  44 5HM f f t  % 4 f
V4FT7 f t  ^rf f4> ?TR 4?tf
«tr% 4i?n er^fi^RK ft snerr, eft 4 f
3T41T7 ^Idl f4T ^ 4?tf 4g4' W$t
fsrft f j f ^ r  4R %t I; I 5TP5T R><J^
^r *fl+ sqTTTT 47% 'M Ml-si
t  I '’TfT 44  ̂ ^pft ^t ^Mfrl % 34+ft4
44 srn?> ^t
ITT K U  4T 47#T4 TTfert
4*1 ?T4 ̂ TR ^(T^RT 44 qf^TT 44T<rr vM 
vfpft 44 f447 'jTRTT *ft %  4f%  % 
fk v^ m  it | t  %t4 srRff % 
ft I 5m>l i  ^ I’ll 44 «t>H 4>̂ ?t % 

f^ f t  4*’vi  ̂ «ffa% 47% ^t ^ rr^ T  
4 ft  fcrr snerr | i srRft t o t c  srrre- 

4 fr  47 | i

s t i l  e R f  4fT  4T f 4lRfd

4T4 % ^  %t4 ?n% t  i s f r

^fr-^rrr^fer 4 % 4  <r w u . ^ s t  4444 
4iT4 ^ t  + tfoR l ^ t  '474, eft ^  4 4t  

^T̂ sTr 4ft fereft | i ^  f̂ rq w
4 ^  4T 4  4̂ T47 4l^d I g f^  4»̂ lU4> 
^t T̂TT ^  ^ rr 5TRT ^RffT4, f̂fT 
V \ < ^  % T̂4 ^ f t  4T Hhld 4 ^
f  i 4  47fen J mî Ti 47% ^
W t  r ^ lK  f4 4  ?ftr 4 f  f^T % 45TJT 
4^ I

fTTtt % t o  \so, tm m s  
ir fw r  I  :—

“There do not apear to be any 
restrictions or discrimination

4 > f^4 ’< ^ t  eTOJ % f m i  447 |  f̂ P 

4>T̂ TO" ’MT̂ v 4> 4T^ A  f V f^ rf^ T ^ R

^t 4frf fw 4 e r  f4^ft j t r t  ^  ^ t 
4 f f  fe f t ,  % ?mr n m v s

^ 4>fT W  | :—

“The only complaints received 
were from Kannada linguistic 
minorities in Kerala who com
plained against Sales Tax Check 
Posts resulting in great hardship 
for the traders and cultivators. 
It had also been complained that 
all the trade of Kasaragod Taluka 
is linked with the Malabar market 
and restriction is placed in the 
matter of transport to and from 
Mangalore have resulted in hard
ship on this account. The com
plaints have been referred to the 
State Government whose reply is 
awaited.”

W t eTTf ^  T̂FT 4fT % f4Fft ?TT4r37 
44 47 r*W£T 4^4 %tf%4 I T̂PT 
q744 fsp a f^ I f -^ t  5T>T 4 
f ,  4  l ^ T T t i x  f , 4  4 T 4  4 1 H
| ?fh: 4  TTTf4-?ft4T | I 5R4 4 f  | f4?

fFrer ^  4r^f-,4T4t r̂rfer ^ t  srra^r 
4 :“i ^  ^t t̂t ^ e fr  | i f^rfer 44 
faTt4 4T^ % 5fk 44^fk
V[ TT̂  iTccJjj q^T f t  =4^ %f^4 T O
erft% % r r ^ r w r ^ R  4^4 % f%TT ^ r

*57747 ^7 §T4fT 4ei747 T̂eTT | I
4  %?St4 9T44X 4 f  ?TT4I4 ^  

^4747 g f4T 4t 4^Tf % 4 f  
HUdlP'C^t MM'^T 4̂747 ft Tft |  I 
T̂4 W TR  qT 4F4 4%,

eft Ĵ4 5TRff % 4TM  ^ t 5TIWT 4Tt
3 R ^ f 5 (  ^T4T 47fftr m  I f  
4?f ^47 47f4T |  A  4 4 4 ^  ^ t  

^ T 7 J 4 % 4 ^ 4 4 f t g f 4 ^ f 7T ^ t t 4 i4
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tft <*n STFT *ft
^  ^  I ^  ^  q?t #
*TPFT qTSTT ^  £ I ^ eft w  3TRT q? 
CRT it  ̂ f̂ F ^  ^  T̂T 5rr̂ TT ^TRT 
v$rnr T̂< ^ ft % r̂̂ TiT f̂t̂ rr q̂ r 
Rt*̂  I ĤRT I 'ĤT T̂ *{t<?f 3T 
^  t  | I fsRT
ê̂ riTt 5TfR q?i dffR+î 'l f̂ TT WT,

\3̂ ft d iff ?T*R +"t£ ĤT qR %
qT +Yf zji-mi t.  ̂i-s < ^hUm vpt̂ t 
qR % ^T  ̂ 5T*Rf q>7 '5ft cf̂TtTFvJTT 
qR to r  r̂nr, eft tt^tt it r p r  “F^tt 
q̂ T JTft ^ ft  I

?r*ft *fr r̂  ̂ qrsrf sfravr qr%
• ^tt^ *rr£r ^?m\  ̂ it ^

t  1 5*r ?ft<r q?t m -'tm  ? rk

^TPRT % fW  ̂ ^q?FT ^ I ^ ft  ef\  ̂ ?TPW 
5T̂ T it qwfaTT, ?TFR, STÎ T *fU. 
TPT^T W fe  ^ vT f-^ ft ^
|> I qfTT qT ftft cRq % WI«MM § I

Shri P. Venkatasubbaiah: What
about Kolar?

Shri Sivamurthi Swami: If any for
mula is ev°ived from the Centre, I 
will support that idea. But, some prin
ciples must be laid down by 
the Centre. That is my request.

qr * fr  *rtfr ^fer ^^1+1 <tihr
^rrt 5trt ^ f̂ raT srrarr f>, f̂t sxr 
frR *ft p  &tr |, %fq̂ r ft- 
^ M l ^ i 91*1 q>*rt5FT ^t f^qt? q?t qnipT̂ T 
?T̂ t T̂RWTT ^ l^  I ?FR ^T ^HK qT 
*T̂ RT*S ^Fff vft |, efr

cT'Wto ^
crtr f> 1 qrf̂ nn%2r % -hkhÎ i 
?̂ T it fpTRt ^NdT q^ 1

^ T  fT  5T%T[; ^  ?T^T qrt

^f%TT I 5TqT 3Ft rft’f ^nWT t̂ 
% ^  ^  % ^ T  ?t q T ^ r  W f  

^R T ^ t ^ I it ^  ^ 1 %
% Wf=Fr 3?t ^ t cnrnr Rn^^i -h <1 it  r̂ 
^t^- ^ t  ^  ^ I

^r^rf % «fl^ it q>^TT Mldt'ti< 
^rq^rr ^  ^?rrf^r ^ r  f^^T ^ r ^ r f T  |. 
P̂ ltf ^T ^ c T  ^  Pf ^rNt ^ t  ^ T ^  l 
^  ^ftqr f%^?f^T ^ t  T̂î nft 1 ?r=x 
wt f ^ r f r ^ r  ?fh: t ^ r n ?
^t ^^TT I TTTHTjf<£t ^t SFT
t o r  r̂r | 1 f ^  f r f ^ ^ r  %
qRT ZTq cTRTq- ^  ^ t ^ tf  rTT^

t  I ? m  JTTTT̂ ff ^t ^
^t q̂>T fq̂ qT ^ tr, f̂t t  r̂t r̂̂ t q̂ T 
qpftt 1 ^  m^TT qcrr
T^t f  f^T q̂ t 
q̂ t TTq^TT ^ T f ^  I 

W  fxqt^ % ^ r  [3^ qx ^tft q^t 
|, f ^ r  ^ t ^  A ^  qn-

f^TFTT T̂T̂ TT ^ I iT +'^I q̂ TT ^ :—

“There has also been a move of 
late in some States that preference 
be given to the “ Sons of the Soil” 
in the matter of employment in 
both the public and private sec
tors. The expression “Sons of the 
Soil” has not been defined but is 
interpreted to cover only those 
persons who are domiciled in the 
State and sometimes only those 
who speak the principal regional 
language as mother tongue. These 
concepts are not only harmful .to 
the growth of unity in the coun
try but are also contrary to the 
spirit underlying the constitutional 
guarantee of equal opportunity 
for all and the consequent aboli
tion of domicile restrictions in 
different States.”

^  sffaTHT qT cT F ^  
Sholapur is nothing but a Kamanda

ĤT %tT* ^t T̂PT̂ T pT >TR̂ T
q?t ?R «Tlcî  «»MI ^ ?ftx p
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[sft fow tfd  S?TT*ft]

f> f̂ F f̂t *pv('S «flc^ ÎHTT
3 f  f̂t ^nr srra t o  | qr *R iit 

«ft?FT I eft * F T  S T FF ^ t  tfi'M d |  ^ A t

'jft f^Rt r̂nrr ^H di | q f  f̂t stfb ^t
T̂FFT T̂ft | I f*T f̂ F f*T fT

i t e t o s m  ^t, ^  f^ i^ rp ft  *tt ^ j r t
f^FlTf % ^  TO^t ^ftor °FT 'FZTFT 

5RFT I rTRTH fad ’ll ^ K  qfT 
^r^5f f , dH+1 ^R, ?Tf ŷ TiT fe>
A f*TT̂  fare ^t t̂UT | I 5FR 
f*T % f+^ll eft T̂RcT̂ 1? tr^ 7 f  
^T+dl f , "TO^t ^fadl 'M Îh T f ^ w ft ^ I

% A ^3tR VTRcT 3FTT ^t 
+'̂ cTl f  f°F ^ ̂ Tt SFFT 5FT? faZT ^ I
^TtR 'HRcT A vft Tt^FFT ^FFrf^F?
mn^ft | i A q^rsr A *rr f  sfR

^l< H aFFfrt 3p3< ^T |T I 
sft 5tft5R |, to^ft A\ w ti ^  

fa^FTT ^Tl%q i A  *ft?ftt ^ f=F ^fmf
T̂T̂ TFTT ^T f it  ?JTCT *>'̂ HI ^ I , 

^»1‘!>1 T̂T̂ ITWf % f i f  f e ^ T f  ?Tft
+<*Ti i s f r  f*r to +Y vrR^rmi
^T ^ 3R -3  ̂ % F̂T ?fK
t o  % r^fRT f*r % s r m
% ^Tft 3<si sftr T O  ?TH^mI’m! 3T f  ?T 

'Jl^l % 1̂^1 *TfT fr+M I, <TT ô TTTt
m v m  q^rfr f t  ^R^ft i t o t o  %
3TFFT f  *T IT^TT f t  fFTT I A STFTeTT g f«F 

^ t̂ jftẐ T̂ T % T̂̂ FT 5TTĉ
F̂t «̂F W  m  ^TT | I A 

% f̂ F ^  t r f r # f^  TJcfViit̂  I ,
^T ^R-q T ^ n ’ f̂t̂ ft ^T f q t o
% ?TRT iT+HT -q I 1

A  democratic Government must yield 
to the democratic wishes of the peo- 

p]e ?TFB TPT̂ T % T̂RT
^  ^T VT> TOTT fmT |, Tr  ̂ < ^ 7 + ^
|t^7 | ?TR ?A  ^ rfH  f^  ^T ^Tl f̂^T ^ fe -

^ 1̂ 1 -3̂ T I
+ r l ^rt >tt̂ t ^t, ■qî  ^

^t, TRTSt ft, ft, M'jj l®Tl ft, f^f 
^ rffq- f^i f^r ^inn i  ^  f̂ft ^Tf

^ft Nd̂ l'fTl ^ ^T®Ft ^Tf^T

^ ^ t  ^ rfi^ rRT ^rr ^  vm i fTf A

^  ^Tft f e r r  eft f^TRT ^rffcT 

ft̂ TT I A' ^3rlT ■̂TT̂ rT ql̂ Tl ?̂T 
F̂t ^m^RfT f  ^\T STPFTT SRcTT |  f̂ F 

‘HRcl A qfHdl îHh 5TT̂ T “R^T? ^TT 
vm # r ^ n j  ft i wAt 
^ttx ^ f t  P̂Trrf̂ Tjr ^ t f i i  cf ^  

^TT MI , ‘HTI r̂ ^H + l ^TfT^ q^RT

r̂rff̂ r tt̂ tt ft T̂ft ft^n ^rffq- f^r 
%^T ^Th Î ^t ft f T̂ q^T -̂ ^T
A fo t f  i Aw>^ srft ttwg ^rm | i
ff^TT ^T 5T®̂ ' I  fjRT ^T TO ?T
iZTxZsTH ^Tft fPTT |  I TO A fT  ^  

F̂t f^TT T̂T |  I A
eft ^mwr f  f̂ F tr^rt ^  f^n:
5TR) ^t i ^ r ^

f ir  ^ iffq  f% f?r ^nft vrnrr^ff ^ft 

^ I "Tf+d T̂fT rR i sPh »i ^T 

o=TV T̂FT ^ft f^r f^T% <f?TT =5|Tf̂  | ; 

q f ^ t r  f^ rm  ^ t Tr^mr t  i ^ flrt

^  SFfT Jlldl t  f^
11 q f 3T^ f  i hT+m ^ r  ?n% qfT 

^T ^  dOt* ^  <»tHI
ft̂ TT ^ftr ^  ^f^T
P̂TT f  FIT I T̂FT ft HFT f^FFT

^T^fsrsr ^ t ^ft f^f q^r% ^ rr f r

TO^t 'jft srî rrfvf |  i

^rft f̂ttf r̂̂ r ^t f r
^ ^»i+i f^r jM'i^dfr ^t
^  dR'+ fsp A f r f r r  fi%  f  ^t ?rft 

f t ^ | | ^ r t s T f ^ % S F R ? T f t w  

i ^ r  «j6»ii t o  %Wr % ^tft f^Fr ^ t 
f, 5FZTRT fFTT I ^ T f ^THl 

% ^fr sn^ n r t  ^ fk to%  ^ rt r̂ ^ft

Reports of 3546-
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f t  TqT SFT%
^  f^ T  *THT T̂ftjTT I

srrŵ Rr # z r  f̂r hfttttt i
s  O 5ffd^!d *ft T̂vTf qTT̂  f ,

*t <m ^  if
?ft 5(0 ^fd^Id r ^ I  ^rf ZTT ?Tft ^T I 

?T'rTT 5TT% *t ^ tf  £|Rh 
?Tft I  tf) ?fk ft ^F^TT I  I ^  ^ T  

*T^t f̂t >̂T ^TPT sflNRT •'tl̂ fll 
jj? ?mn ^ T T  ^ f̂ 7 l^T STT̂  it 
'STFT $«> »T =£̂ j> I

to Matter of 3543 
Urgent Public 

Importance
Mr. Speaker: Because the whole in

dictment was against the Communist 
Party, as the leader of the party, he 
is giving the explanation.

Shri Sham Lai Saraf (Jammu and 
Kashmir): That newspaper also be
longs to his Party.

Shri H. N. Mukerjee (Calcutta Cen
tral): I am grateful to you for the 
opportunity you have given me o f  
correcting what I consider to be a 
serious misunderstanding which arose 
after the calling-attention-notice was 
raised this morning.

16.14 hrs

RE: CALLING ATTENTION TO
MATTER OF URGENT PUBLIC IM

PORTANCE

Mr. Speaker: I am interrupting the 
proceedings just at this moment. This 
morning, we had a calling-attention- 
(notice and the hon. Members here felt 
very much agitated about that cartoon 
that was there, and the hon. Minis
ter of Home Affairs had to make a 
statement.

Since then, I have received a letter 
from Shri H. N. Mukerjee that this 
whole thing has created, according 
to him, some misunderstanding in 
the minds of the hon. Members, and 
that that cartoon and that pictorial 
representation have not been rightly 
understood.

So, I shall give him an opportunity 
just to say a few words about that, 
so that the Members might have their 
view and Shri H. N. Mukerjee’s view 
as well about that statement, before 
it goes to the press.

Shri Tyagi (Dehra Dun): Is it on 
behalf of the Party that he is speak
ing?

Shri Bhagwat Jha Azad (Bhagal- 
pur): Is he responsible for that?
How is he giving the explanation on 
behalf of that newspaper? Is he the 
manager or some office-bearer of that 
newspaper?

I was very much astonished to hear 
the statement made by my hon. friend, 
the Home Minister, but I did not in
tervene at that point of time because 
I had not seen the paper in question 
and the cartoon which was mentioned. 
As soon afterwards as possible, I con
tacted our office here, and I got also 
a copy of the paper which I have 
forwarded to you, Sir, and I could 
say that it was a complete misunder
standing which led to the calling- 
attention-notice being raised, in the 
first place, and to my hon, friend the 
Home Minister giving the sort of reply, 
which he did, in the second place.

I have not got the paper with me at 
the moment. It is somewhere on the 
Table of the House, I think.

Mr. Speaker: The paper is being 
given to the hon. Member just now.

Shri H. N. Mukerjee: To any Bengali 
reader of this paper, who looks at this 
pictorial representation, there will 
not happen even the slightest impres
sion that this has any treasonable con
tent; he will not even imagine for a 
moment that it has any reference to 
the border or the border dispute. He 
will find two sets of people, peasants 
on the one side, and industrial 
workers on the other side, the pea
sants having put on a thing which in 
Bengal we call the Toka, which is 
something like a mat which is put on 
during the period of heavy rains, to- 
protect them from the downpour; and


